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(iv)
INTRODUCTION

I, the Chairperson, Standing Committee on Petroleum & Natural Gas having been
authorised by the Committee to submit the Report on their behalf present this sixth report
on the subject “Review of Progress in Production of Non-Conventional Fuels with

Specific Reference to Bio-Fuels”.

2. The Committee took briefing and evidence of the representatives of the Ministry of
Petroleum & Natural Gas at their sittings held on 22.07.2020 & 11.09.2020 and the
Department of Financial Services/SBI/PNB on 11.09.2020 respectively. The Committee
also heard the views of the Department of Agriculture, Cooperation & Farmers Welfare,
the Department of Food and Public Distribution and the Ministry of New & Renewable
Energy on 06.11.2020.

3. The Report was considered and adopted by the Standing Committee on
Petroleum and Natural Gas on 08.03.2021.

4. The Committee wish to express their thanks to the representatives of the Ministry
of Petroleum and Natural Gas/PSUs, the Department of Financial Services/SBI/PNB, the
Department of Agriculture, Cooperation & Farmers Welfare, the Department of Food and
Public Distribution and the Ministry of New & Renewable Energy for placing their views
before them and furnishing the information desired in connection with examination of the

subject.

5. The Committee also place on record their appreciation for the valuable assistance

rendered to them by the officials of the Lok Sabha Secretariat attached to the

Committee.

New Delhi; RAMESH BIDHURI,
9 March, 2021 Chairperson,
18 Phalguna, 1942 (Saka) Standing Committee on

Petroleum & Natural Gas.



REPORT
PART -1

l. INTRODUCTION

Government has emphasized on achieving energy security of the country with a
target of reducing import dependence i.e. usage of fossil fuels. The growing concern
about the import dependence for fuel requirement in tandem with environmental pollution
issues have driven the need for alternative fuels that have superior environment benefits
and are economically competitive with fossil fuel. This envisages a strategic role for bio
fuels in the Indian Energy basket. These resources include agriculture and forest residue,
Municipal Solid Waste (MSW), cow dung etc. which can be used to convert into biofuels.
The Government is committed to utilize these with the aim to reduce our dependence on
import of crude oil, achieve foreign exchange savings, provide better remuneration for the
farmers with a view to double their income, address growing environment issues owing to
use of fossil fuels and burning of biomass/ waste, address challenges of waste
management/agri-residues management in line with Swachh Bharat Abhiyan and

promote “Make in India” campaign.

(@) Objectives of new National Policy of Biofuels, 2018

2. Government has notified the National Policy on Biofuels-2018 on 08.06.18 to
encourage use of Bio-fuels. The Policy aims to increase usage of biofuels in the energy
and transportation sectors, thereby increasingly substitute fossil fuels while contributing
to National Energy Security, Climate Change mitigation, apart from creating new
employment opportunities in a sustainable way. Currently the ethanol blending
percentage in petrol is around 5.0% and biodiesel blending percentage in diesel is less
than 0.1%. An indicative target of 20% blending of ethanol in petrol and 5% blending of
biodiesel in diesel is proposed by 2030.

This is to be achieved by:-

(a) reinforcing ongoing ethanol/biodiesel supplies through increasing domestic
production

(b) setting up Second Generation (2G) bio refineries



(c) development of new feedstock for biofuels
(d) development of new technologies for conversion to biofuels.
(e) creating suitable environment for biofuels and its integration with the main fuels.

3. As per Statistical Review of World Energy, 2020 by BP (69th edition), the share of
bio-fuels (which Includes bio gasoline (ethanol) and biodiesel in the total primary energy
consumption the country is 0.1%. (Primary energy consumption of 4.7 petajoules from
biofuels in 2019 against total primary energy consumption was 34060 petajoules). The
share of Biofuels is around 2% of the total primary automative fuel consumption of the

country.

(b) Sources of Biofuels

4. The various sources of biofuels that are being developed are lignocellulosic
biomass, non-food crops, industrial waste & residue streams, MSW, plastics & industrial

waste, food waste etc.

In National Policy of Biofuels, 2018 many new additional raw materials for 1G
ethanol production have been included like Sugarcane Juice, Sugar containing materials
like Sugar Beet, Starch containing materials like Corn, Cassava, Damaged food grains
like wheat, broken rice, Rotten Potatoes which are going to increase availability of 1G
ethanol. Used Cooking Oil (UCO) is being promoted for Biodiesel production. Govt has
also announced Sustainable Alternative Towards Affordable Transportation (SATAT)

scheme for marketing CBG produced from waste”.

5. When the Committee enquired about source of biofuels has greater potential in

large scale production of biofuels, the Ministry replied as under:-

“Agricultural waste/residue, sugarcane press mud, municipal solid waste, cattle
dung, sewage treatment plant waste, used cooking oil and diversion of surplus
sugarcane and food grains have a greater potential to be used in large scale
production of alternative fuels”.

6. The Committee noted that the policy on Biofuel involves coordination with many

Departments and Ministries and their agencies. Asked about the role of other Ministries,



in connection with production of bio-fuels, the following replies were recevied from some
of the Ministries:
"The Ministry of Agriculture in its written reply stated as under:

Ministry of Agriculture & Farmers Welfare (M/o A&FW) is a part of Inter
Ministerial coordination. Government has notified the new National Policy on
Biofuels-2018. As per clause 9.2 of the Policy a “National Biofuel Coordination
Committee” (NBCC) has been set up under chairmanship of Hon’ble Minister of
Petroleum & Natural Gas (M/o P&NG) to meet periodically to provide overall
coordination, implementation & monitoring of biofuel programmes. Secretary
(AC&FW) is member of NBCC. As per para 9.3 of the Policy a “Working Group”
has been set up under chairmanship of Joint Secretary (Refinery), M/o P&NG to
monitor the implementation of biofuel programmes. Representative from
DAC&FW is member of Working Group.

National Policy on Biofuels-2018 expands the scope of raw material for ethanol
production by allowing use of Sugarcane Juice, Sugar containing materials like
Sugar Beet, Sweet Sorghum, Starch containing materials like Corn, Cassava,
Damaged food grains like wheat, broken rice, Rotten Potatoes, unfit for human
consumption. The Policy also allows use of surplus food grains for production of
ethanol for blending with petrol with the approval of NBCC.

Apart from C-heavy molasses, Gol allowed production of ethanol from B-heavy
molasses & sugarcane juice route from the Ethanol Supply Year (ESY) 2018-19,
whereas conversion of sugar & sugar syrup to ethanol was allowed from ESY
2019-20. DAC&FW conveyed no-objection to DFPD/ MoPNG to convert rice to
ethanol for the surplus stock available with FCl. DAC&FW requested MoPNG to
amend the National Policy on Biofuels (NPB)-2018 by adding rice in addition to
broken rice in para 5.2 and consider conversion of rice to ethanol by removing
the condition of surplus in case of foodgrains in view of excess stock of rice
available in central pool. DAC&FW informed M/o PNG & DFPD to consider
conversion of maize to ethanol production in view of severe stress in price of
maize & favourable crop production scenario vide letter dated 27.10.2020.

The Department of Food and Public Distribution (DFPD) in its reply furnished the
following information:

An Inter Ministerial Committee comprising Secretaries of Department of Food and
Public Distribution; Ministry of Petroleum & Natural Gas; Department of Agriculture,
Cooperation & Farmers Welfare; Department of Animal Husbandry and Dairying;
Ministry of Environment, Forest and Climate Change; and Department of Financial
Services has been constituted on 3rd Nov. 2020 to resolve issues relating to
production and supply of ethanol. Further, in a meeting held on 28.11.2020 under
the chairmanship of Cabinet Secretary on the subject, “Manufacturing, Sales,
Utilization & Blending of Ethanol”, it was inter-alia decided to constitute an expert
group to finalize a road map to achieve year-wise ethanol blending targets for next
ten years and also the various policy implications of such a plan. Accordingly, an
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Inter-Ministerial Committee, under the chairmanship of Additional Secretary, NITI
Aayog was constituted by MoPNG wherein Joint Secretary, Sugar from Department
of Food & Public Distribution is also a member. Consultation is being done and is
under process. The Committee is exploring the ways to resolve the constraints
through a long term road map to achieve the production level of Ethanol required to
meet the targeted blending percentage within the stipulated time period.

The Ministry of New and Renewable Energy “MNRE furnished the following reply:

The Ministry of New and Renewable Energy is a part of Biofuels Working Group
under Integrated Monitoring and Advisory Council (IMAC) in connection with
reduction of oil import dependency. The Ministry also participates in the meeting of
Working Group on Biofuels (constituted under the National Policy of Biofuels-
2018)."

Elaborating on the benefits of biofuel policy during the oral evidence, the

representative of the MoPNG made the following submission:

“... AT FIeH FT ST (99T 8, Tg T8 of Hged Ul [aud gl ST fof aaraia agres 7 A7 Fgr
g T el & 9 TIeFT T dgd | a0 S99 9 gU &l 3aH ST o AT Fsl
AT STH T2 AT | STl Tg 0T 98 &F Agca 0l &, agi § Ig St T FTAT =17 & =9
HFT T THIE FA & (0 208 HF-91 AT a1 &1 gHRT HATAT e HATAT 2l
Ffhe Tad T ST TR S gErer ff efRer g1 F wfeust Taarfy T 81 s
qIIE F3A % forw w=heg aieg fF 81 sad {0 warey oft oo 8, #ifF za9 fies & 7
T HRTA THGT BT €, aE ITh HATAT | HATAT gl THH TYATAT AART AT AT 2
THE AT &7 97 THH 9 3fT GTer HATAT |7 ATHH g1 FgT ¢FTY, TIATA AT qvad B
I T S T AT 81 98 B HITAA AF AT A7 orfaer 81 39+ fore &t
TAL O FHISAT a1 g &, ST 27 U F1 F7 @l &l TaH qeF q1% F 7 9797 T g, SHH
TIAIA gl T AT qTAT SIS gl T ATATLTh HEIES JTI7 I T I7AT TEUF gl T9H
T T AT AT e 2, o 9% 29 9497 ¢ 72 2

..... H A TS | 5 Waerd a Tgd gl gHIT a1 20 Wiaerd #7 g1 TAATA & ST &
T | 5, NEE g6 TIATe [HadT g, TF a1 98 FX aFE g 3 g0 | I 9% &
el ZH SATIMAR I €€ U% AT g1 a9Tafd /e, o ag A aqm@r g & gt §
SETY STE & 33T STaT 8, AR g0 o et 9g Agl #Y UT ¥ 81 §H SATRIAY Wi ¢
AT g1 A |fefa it Rarfer % g9 gae e S & o «ff o &S #°7 f&ar g 6w
SHeT ¥e T Raeraw a7 a7 g1 o 9% wredie &7 g, Fh o7 Y [Weq 8, a8
Sral T¥ AT 81 3T ST R ST+ €, A7 9 T Il 21 IS ST T § o Ui
FATT &, AT & TIAATS SATdT 21 THeh o7 IThT qTET gl 0T ST TehaT gl THT ST FqATT
Rt g, g0 Meer arer 5 Tiaera 92 o & g/ 29 a9 off 79T 5 Tiaerd 92 gf Wil
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8. Explaining the Progress and the planned targets for future for ethanol blending
programme, the representative of the Ministry made the following submission during oral

evidence:

‘.. TIFIA FT AT e 20 Taad g 3 it g0 5 Tiaerd & T Afa® % g+ &l
sETer A9 H Y e § T gW W us e=er e fHenfY, #ith oner av as, T v
JISHTE a1 TS &, SH FT 9F€ SSET Al AN J@H AT g A Bedd f A T2
Rfteadist anT s =0 9 § §2 MAE ¥ g0y Wae i g7 @l § e o A
THE ST AT 399 941 gl gl BT FHAET &7 A7 TET FgdT & I oy au o gpnene
FT FEIL /T ZI 6T T9AT &, THACT gH T S9lT g ToF orer a9 g9 =69+ sAfers " foer
IO AT 3T il a¥%F § g TTFIITHE LA Hl AT &, AR TIeaed § gHT
TAAT A Al Tgar g, TN § SATET UA AT HATAAT HT TgaTl gl I 9€€ I §
feray U 1 Ae #71 w@ar g7

9. A National Biofuel Coordination Committee (NBCC) headed by the Minister,
Petroleum and Natural Gas and representatives of concerned Ministries are the
Members of this Committee. The details of the notification are at APPENDIX-I.

The Committee note that the major component of Bio-Fuels are the following: 1)
Ethanol Blended Petrol, 2) Bio-Diesel, 3) Compressed Bio Gas, 4) Bio -ATF. The policy
intervention alongwith progress acheived and the steps taken to achieve the objectives

set out in the National Policy of Biofuels are discussed in the following paragraphs:

. ETHANOL BLENDED PETROL

(a) Ethanol Blended Petrol (EBP) Programme

10.  Government has been implementing Ethanol Blended Petrol (EBP) Programme
throughout the country except Union Territories of Andaman Nicobar and Lakshadweep

islands, wherein OMCs sell petrol blended with 10% ethanol.

11. To increase indigenous production of ethanol the Government since 2014 took
multiple interventions like:

o Re-introduction of administered price mechanism;
o Opening of alternate route for ethanol production;
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o Amendment to Industries (Development & Regulation) Act, 1951 which
legislates exclusive control of denatured ethanol by the Central
Government for smooth movement of ethanol across the country;

o Reduction in Goods & Service Tax (GST) on ethanol meant for EBP
Programme from 18% to 5%;

o Differential ethanol price based on raw material utilized for ethanol
production;

o Extension of EBP Programme to whole of India except islands of Andaman
Nicobar and Lakshadweep w.e.f. 015 April, 2019;

o Interest Subvention Scheme for enhancement and augmentation of the
ethanol production capacity by Department of Food and Public Distribution
(DFPD);

o Publication of Long Term Policy on ethanol procurement.

12.  For the first time during ethanol supply year 2018-19, following raw materials apart
from C heavy molasses were allowed for ethanol production viz. B heavy molasses,
sugarcane juice, sugar, sugar syrup, damaged food grains like wheat and rice unfit for
human consumption. Also, different ex-mill price of ethanol, based on raw material used
for ethanol production, was fixed by the Government in case of sugarcane
juice/sugar/sugar syrup, B heavy molasses and C heavy molasses. Additionally, OMCs
fixed the ex-mill price of ethanol derived from damaged food grains. OMCs have also
enhanced their ethanol storage capacity from 5.39 crore litres in November, 2017 to
26.72 crore litres in June 2020 thereby providing ethanol storage cover of 25 days at

10% blending levels at their depots.

13. The aforesaid actions helped in increasing ethanol procurement by PSU OMCs
from 38 crore litres during Ethanol Supply Year (ESY) 2013-14 (December, 2013 to
November, 2014) to 188.6 crore litres during 2018-19 (December, 2018 to November,
2019) thereby achieving average blend percentage of 5.00% in ESY 2018-19.

(b) Ethanol supply and Blending Status

The ethanol procurement and blending status over the years is tabulated below:

(Figures in crore litres)

Ethanol Supply | Quantity Quantity Quantity Blending
Year Tendered Allocated Supplied %age
2012-13 103.0 32.0 15.4 0.67%
2013-14 115.0 70.4 38.0 1.53%
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2014-15 128.0 86.5 67.4 2.37%
2015-16 266.0 130.5 111.4 3.54%
2016-17 280.0 80.7 66.5 2.01%
2017-18 313.0 161.04 150.5 4.24%
2018-19 329.0 268.73# 188.6 5.00%

# Out of this contracted quantity is 244.69 crore litres.

14.  Under the EBP Programme, the target for ongoing ESY 2019-20 (December 2019
to Nov. 2020) is 7% which has to be progressively increased to 10% by ESY 2021-22.

15. The allocated contracted & receipt quantities under different categories of raw
material for ongoing ESY 2019-20 as on 13.07.2020 is as under:
Raw material for Ethanol | Allocated | Contracted Receipt Ex-mill price
Production Qty (Cr lit) | Qty (Cr lit) Qty (Cr lit) | (Rs/lit)$
Sugarcane juice / Sugar/ | 15.06 12.70 9.58 59.48
Sugar Syrup
B heavy molasses 74.92 69.82 50.30 54.27
C heavy molasses 87.34 78.57 36.79 43.75
Damaged food | 15.16 11.59 7.25 50.36
grains/Other source
Total 192.47 172.68 103.91

$ - Ex-mill price increased over last ESY 2018-19 under all categories. Additionally,
GST as per actual and transportation charges are payable to the suppliers.

16.

from sugarcane and

its derivatives.

As evident from the above table, 93.3% of the allocated ethanol quantities are

Major reasons cited by OMCs for lower

offers/supplies during ongoing ESY 2019-20 are as under:

a. Sugarcane crop in Maharashtra & Karnataka impacted by drought, flood,
major maintenance and repair works etc. during last sugar season

b. Production not started by new distilleries who had participated in the tender

C. Certification challenges / Delayed / No permissions from the State
Governments of Karnataka, Maharashtra & MP for Sugarcane Juice & B Heavy
molasses based ethanol.

d. Damaged Food Grains based suppliers are not supplying to OMC due to
increase in feedstock prices".
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17.  When asked by the Committee as to whether the Ministry /PSUs will be able to
achieve the stated target of 10% blending of ethanol with petrol by the year 2021-22, the

Ministry submitted in its written replies as under:

“‘Ethanol Blending in petrol is subject to availability of ethanol in the domestic
market. Government has undertaken multiple interventions, both on the demand
and supply side which includes re-introduction of administered price mechanism,
Opening of alternate route for ethanol production (Second Generation),
Amendment to Industries (Development & Regulation) Act, 1951 which legislates
exclusive control of denatured ethanol by the Central Government, Reduction in
Goods & Service Tax (GST) on ethanol meant for EBP Programme from 18% to
5%, Notification of National Policy on Biofuels — 2018 which indicates a target of
20% ethanol blending in petrol by 2030, Increasing scope of raw material for
ethanol procurement/production by allowing raw materials such as B heavy
molasses, sugarcane juice, sugar, sugar syrup, damaged food grains like wheat
and rice unfit for human consumption, surplus food grains and fruit and vegetable
wastes, Fixing different ex-mill price of ethanol, based on raw material used for
ethanol production, Department of Food and Public Distributions (DFPDs) Interest
Subvention Scheme for enhancement and augmentation of the ethanol production
capacity, Long term ethanol procurement policy to promote biofuels in the Country
through structured programs.

Ethanol availability for EBP programme is expected to increase significantly in view
of the series of decisions taken to promote ethanol blending”.

(c) Procurement and Pricing of Ethanol

18. Asked about the mechanism for coordination among OMCs, sugar mills and
farmers for effective implementation of EBP programme, the Ministry submitted the
following information:
“BPCL is the overall coordinator for all the three OMCs with respect to ethanol
procurement and is in turn coordinating with MoP&NG and ethanol Associations on
behalf of OMCs. MoPNG is carrying out regular reviews with OMCs to monitor the
progress of EBP Programme and to resolve any issues with the ethanol suppliers.

MoPNG is also regularly interacting the Department of Food & Public Distribution
(DFPD) under whose administrative control all the sugar mills and distilleries fall”.

19.  As directed by the Government, OMCs continue to accord priority for procurement
of ethanol from 1) Sugarcane juice/sugar/sugar syrup, 2) B heavy molasses, 3) C heavy
molasses, and 4) Damaged food grains / other sources in that order as was done in ESY

2018-19, which implies higher cost product being given higher priority.
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20.  When the Committee desire to know as to whether allowing diversion of B heavy

molasses and sugarcane juice for ethanol production has incentivized sugar mills to

produce greater quantity of ethanol, the Ministry gave the following written submission:
‘Govt. has been declaring remunerative prices for B heavy molasses and
sugarcane juice which has incentivized sugar mills to produce greater quantity of

ethanol from these feedstocks. During current ESY, the ethanol quantities from
both B heavy molasses and Sugarcane Juice on OMC basis are as under:

Fig. in Crore Lit (Upto 25.08.20)

Raw material Total LOI Qty Total Contracted Qty
SCJ (100% Sugarcane Juice) 16.24 14.14
BHM (B-Heavy Molasses) 79.14 72.99

The contracted quantity from both sugarcane juice and B-heavy molasses has
increased from 17.6% during ESY 2018-19 to 47% of the total contracted quantity
(185.82 crore litre) during current ESY”.

Price of ethanol supplied to the OMCs

Feedstock Price of ethanol (Rs./litre)
2019-20 2018-19 2017-18

Sugarcane Juice/sugar 50.48 59.19 NA
syrup/sugar
B-Heavy molasses 54.27 52.43 NA
C-Heavy molasses 43.75 43.46 40.85
Damaged Foodgr_ains (unfit for 50.36 47 13 NA
human consumption)

Prices of SDS / ENA

Avg. all-India price of alcohol (approx. Rs./litre)
Years ENA (Extra Neutral SDS (Specially Denatured
Alcohol) Spirit) (Industrial)
2019-20 54 52
2018-19 51 49
2017-18 45 43

Note: Prices are indicative and provided by ISMA.

21. When the Committee wanted to know factors taken into consideration for

calculating the benchmark price of ethanol, the Ministry stated as under:
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“The prices of ethanol during an ESY, produced from all sugarcane based
feedstock, is approved by the Government after recommendations of a Committee
of Joint Secretaries from the Department of Food & Public Distribution, Ministry of
Agriculture, Department of Expenditure and Ministry of Petroleum & Natural Gas.

The various factors which are taken into consideration are the projections on
availability of sugarcane, molasses & sugar during the year, the FRP of sugarcane,
the MSP of sugar, cost of raw material & cost of conversion which includes cost of
utilities, pollution control measures, interest and depreciation etc.”

Asked about the mechanisms adopted by OMCs for procurement of ethanol from

sugar industry, the Ministry gave the following written reply:

23.

“‘OMCs jointly invite ethanol offers through a public Expression of Interest (Eol) on
an annual basis. These offers are invited periodically in 4 to 5 cycles during an
Ethanol Supply Year (ESY) (1% December of the year to 30" November of the next
year) to procure ethanol from indigenous sources.

The ex-mill price of ethanol derived from sugarcane based raw material is fixed by
the Government before commencement of each ESY which is then communicated
to the OMCs, whereas the price of ethanol produced from Damaged Food Grains
(DFG) is fixed by OMCs. In addition, GST and transportation charges are paid extra
to the suppliers.

MoP&NG has also published “Ethanol Procurement Policy on a long term basis
under Ethanol Blended Petrol (EBP) Programme” on 11.10.2019 and OMCs have
been directed to implement this Policy. In line with the above, OMCs have released
a 5-year ethanol procurement EOI on 12.08.2020 for procurement of ethanol for the
ESYs 2020-21 to ESY 2024-25".

When enquired about the existing challenges in the procurement of ethanol, the

Ministry of Petroleum and Natural Gas submitted as under:

"The production of ethanol is entirely dependent on the availability of Sugarcane.
This is affected during droughts as water for industrial use is restricted by District
Authorities and floods during which there is large scale damage to sugarcane crop,
disruption in supply chain, facilities etc.

Other challenges which OMCs face in ethanol procurement are:

Non implementation/partial implementation of the amended provisions of
Industries (Development & Regulation) (IDR) Act by States thereby still exercising
controls on storage and movement of ethanol for blending in petrol. Only 13
States have implemented the amended provisions of IDR Act and other important
states viz. Rajasthan, West Bengal, Telangana, Odisha, Kerala, Jharkhand, Uttar
Pradesh and Delhi continue to exercise controls.
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e Sugar mill owners prefer to supply ethanol to nearby OMC location and are
hesitant to supply at distances.

Government has fixed different ex-mill price of ethanol in case of sugarcane
juice/sugar/sugar syrup, B heavy molasses and C heavy molasses by linking it to
Fair and Remunerative Price (FRP) of sugarcane and ex-mill price of sugar.
Additionally, OMCs fix the ex-mill price of ethanol derived from DFG”.

(d) Ethanol Production

24.  When the Committee wanted to know as to whether any state wise priority has
been fixed by the Government for supply of ethanol, the DFPD in a written reply stated
as under:

“Oil Marketing Companies (OMCs) fix State wise requirement depending upon the
availability of ethanol in that state and adjoining states. Sugarcane and ethanol is
produced mainly in three states viz Uttar Pradesh, Maharashtra and Karnataka.
Transporting ethanol to far flung States from these three states involves huge
transportation cost. By bringing new grain based distilleries in the entire country
would result in distributed production of ethanol and would save a lot of
transportation cost and thus prevent delays in meeting the blending target & would
benefit the farmers across the country”.

25. When asked about the quantum of sugarcane juice that has been allowed for
production of ethanol directly by Department of Food and Public Distribution (DFPD), the
following reply was given:

"DFPD has amended the Sugarcane (Control), Order 1966 inter-alia permitting
sugar mills for use of cane juice for production of ethanol. There is no restriction
on production of ethanol from different feed stocks."

26. When the Committee wanted to know as to whether any study has been
conducted and the action initiated for promoting the cultivation of such crops that can
lead to production of ethanol, the DFPD submitted as under:

“No specific study has been conducted so far. However, during inter-ministerial
meeting in respect of augmentation of ethanol production, department of
Agriculture, Cooperation & Farmer's Welfare has been requested to explore
increase in the acreage of crops, particularly maize, that can lead to production of
ethanol. A modified scheme for extending financial assistance to project
proponents for enhancement of their ethanol distillation capacity or to set up
distilleries for producing 1st Generation (1G) ethanol from feed stocks such as
cereals (rice, wheat, barley, corn & sorghum), sugarcane, sugar beet etc. is also
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being introduced and this will promote the cultivation of other crops that can lead
in production of ethanol”.

27. Asked as to whether any incentive/subsidy is being offered to sugarcane farmers
in order to promote ethanol production for early implementation of EBP, the DFPD in its
written submission stated as under:

“‘Due to remunerative prices offered to sugar mills for production and supply of
ethanol to OMCs, the farmers are otherwise benefited in getting cane prices by the
sugar mills on time as the ethanol supply increases the liquidity of the sugar mills
without substantial loss of time”.

28.  When the Committee enquired as to whether the Government is contemplating to
introduce High Yielding Varieties (HYV) of sugarcane to increase production of ethanol,
the DFPD stated as under:

"The State Governments are encouraged to introduce high yielding verities of sugar
cane in their states, so that farmers get benefited. In past a variety of CO 238 was
introduced to the farmers of Uttar Pradesh, which has high sugar content and
productivity, benefiting the farmers of the state. This department has also
requested all sugar producing states/UTs to encourage farmers to grow high
yielding variety like CO238 and research institutions/sugar mills may also be
encouraged to put efforts for development of better high yielding varieties of
sugarcane. This will not only help the farmers but will also make the sugar sector
more viable”.

29.  When the Committee sought to know steps taken by the Ministry in monitoring the

sugar mills and distilleries under the EBP programmes, the DFPD furnished the following

reply:

"Administering production of ethanol by the distilleries has come under the purview
of this Ministry only in recent past. However, with all efforts, DFPD is actively
monitoring the distilleries attached with sugar mills and other standalone grain
based distilleries for augmentation and production of ethanol capacities in the
country. In order to achieve the targeted blending percentage, creation of additional
capacities after obtaining various clearances, including loans by banks are the
major challenges before the industry”.

30. Asked on the progress made under the scheme for enhancement and

augmentation of ethanol production capacity, the DFPD gave the following reply:

"Till year 2014-15, ethanol distillation capacity of molasses based distilleries was
only 215 cr. litres. In past 6 years, the capacity of molasses based distilleries have
been doubled and are currently at 426 cr. litre. With a view to achieve blending
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targets, Govt. is making concerted efforts to further double the ethanol distillation
capacities of molasses based distilleries in the country by 2024 for which,
Government opened a window of 30 days in September, 2020 inviting more
applications from the entrepreneurs under the ethanol interest subvention
schemes; 238 projects for a loan amount of about Rs. 16,000 crore have been
approved by DFPD. Government will be bearing interest subvention @ 6%
maximum per annum for 5 years against the loans availed from banks by
entrepreneurs”.

Explaining the role in the Ethanol Blended Petrol Programme, the representative

of the Department of Food and Public Distribution during the oral evidence made the

following submission:

32.

“GTHAT T WA ST F ST FIOA T AT s 1297 o HI¥ e a3g & wiag 54T 8,
ST TUE g8 a9 2003 & qE! T@HT AU, IHh! areatas T a9 2013-14 7 g2 5l
39 THT TUA(A A1 & forw [k 38 g e godiar Tieq™ har Strar am arsft siv
TeT-TAMATEeae qT 99T §, THH Ugd (A9 SHE SARHAT (HadT AqT| 39 96 & TAT o
TG SATST T FATEET a9 2018-19 H 189 FIE FAlex Ug=T, ForeH T AT A=A gl

Foft &7 AT 2T g, 39 ZETT 7 99 2020-21 ¥ 7g 300 FUE AT g JATUIHT| T9H 0%
T gTE §2 81 T2 F° HHE g 9T Sl =7 oI ey &t /47 3o g, AT 9897 9 Us
TET Bt Hged Ul wETEe ISTAT AT {3 o g/ &t 3w Y HerEe v e Faer AT TATUr
a1 29 g a1 = AL X T &, ST faoper a2t a1 21 =€ #7 @ gu Rudd ¥
AR ofiw deioad o 993 9 & a1 Aot e & 99 F EEedl a9
FAT o TITH I IS FIAT ¢ AT g1 a9 2018-19 § T [ & TAATA 9% 0.68
FUE AT AT AT AT g F2F< U 15 FAg e g 737 g1 W=D e gerfery
ST T 9 A ST Y2 qF AT, SEaT a@d gu 39 Q9T # ST SATRT ISl | gl gRifl 3R
AT SATFRST o [BHTE T <6 T o7 30 =T Grers T S A9 a9qr o1, 398 ot ff qreeg o
05 T2 81 T2 32 FUS A1 § 75 FIUS Al TgA AT gl HT &g ST ¢ET a9 % a1
TSI 2IAT AT, S FTE a7 Srdt off, SO0 9T F#97 oarg g1 99 2018-19 # 145 #IE
AaT 7| 379 T T T 85 FIg fex g 14T 2

When the Committee enquired about the prospects of ethanol production from

sources other than sugarcane, the DFPD relied as under:

“Government has fixed target of 10% blending of fuel grade ethanol with petrol by
2022 & 20% blending by 2030 (further proposed to be preponed to 2025). To
achieve 20% blending by 2025, requirement of ethanol is 900 cr. Ltrs., out of
which only 550 cr. Ltrs. can be met by molasses based distilleries / sugar industry
by diverting surplus sugar of 60LMT & the remaining 350 cr. Ltrs. has to be met
by grain based distilleries or other distilleries producing 1G ethanol”.
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When asked about other feed stocks for production of Ethanol, the Department of

Food and Public Distribution (DFPD) furnished the following information:

34.

‘With the envisaged production of ethanol from food grains like maize etc., it is
expected that the ethanol will be produced through out the country as against the
present scenario wherein ethanol production capacities are mostly located in few
sugar cane growing states. This will reduce the transportation cost of carrying
ethanol from one state to another and with the diversion of crop, it is expected that
the prices of ethanol feed stocks like maize will increase substantially, boosting the
farmers income”.

When asked by the Committee about the alternate approaches that can be

employed to reduce bio ethanol production costs, the following reply was given:

35.

“The bio-ethanol production costs can be reduced by improvising fermentation &
distillation efficiencies as also the consumption of utilities. Converting waste to
resource, particularly, utilization of spent wash in molasses based distilleries for
producing value added products can help in reducing the cost of production”.

During the oral evidence the representative of the MoPNG made the following

submission regarding procurement of ethanol:

“ e, THTE HATAT FT ST UA 8, THIIT AR AT o6 STTLT AT T T A 2T &l
STET T TIEFH FT HATA &, SHR TS HATAT 3@l g, FA11h N Hed 39 e v
S| ST TATS TS giaT &, ST ATH [SRea<Is 8, ST e Al & o off vt gt
g, Fot Rffeardier B2 I v U aaTdy 8, o g7 fee #3d g1 g/ S 22 ¢d 2,
I9Y g9 agt 91T fored €, foraar guw arde % A & g6 I1f2u gar g1 afs gw o
10 wderd o & forT J=me g, a1 gq 10 Yiaerd & Zame & g1 22T F7d g1 Iig ST Ieht
T FUTHET BT g, AT I q19 Srast Jmr Iqasdr gt g, AT Jara ¥ Tegd wed
FTAT ST FHAATS BT &, 9 TS FIAT 5l A HedT IHT a1 | o qeATe ST HLdl gl AT
SHH ATST T TAT 3T 5| AT ST 1 § A =9 AT % @rar ai=a % A1 95 A7 AT =ff)
ool Tt Ty oft  off grer £ & v au v € B T et sto) S99 e
asft T TEANT AT FHRM, T T AT HATAT T Al H TTUIT, Fi10 ST AT e 2,
g gl | AT g1 T T a9 T TATH F 32 & 1 gA 5 Iiaad & A Fg FIC ST Tl
AR ZH ST | 5 ITA9d & 9T Agl ST 970, FiTeh gae oTHT ST AT e fhu 8, g6 39
o ST T T T 8, a8 TR 170 g Aed | AET-AT UL g1 A 3Ee afew
SYASYAT Al g1 T gH T TITH FX T2 ¢ T F47 29 BT I & T 3T o Tl g oTAT
AHTT 7 | I T2 ST ATATT &1 g, T Had SHee |e U 9T & gl THH AT Tq=H SHoe
g, ST & TAATS S9TAT ST LT gl AT 91 F SAqAIT Aal &f T2 gl Fole | ATIE 31 aig o
TRl IAAT gl THT FHTL ITH Had SHSE WH gl a9dT gl THT I7eaq | I &l a1d g2
ff| THEETAE & I T I0Ad B U= AT, SATehed T Teme w1 T FHed1or AT &
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GTATS T AT T 72T 8, ST AHT ZH oA I¢ %o gU gl AT gH THH (o0 T
FT TR Bl 3o ¥ Rfeade § T U Suasy g1 UF T aqu I8 ¢ 6 oerddT
Rfteadis & 75 e e i TIT FUTHEr Iuese g, ST TIATT |2 I F a9 qhall g
AU gH =9 a9 T YATH ¥ 72 & T g/ 98l & Fw ATa |77 f9e |1, av7 ora< gq 5
TTI9TT & T AT 9 970

HEIad, g9 ST a9 & (o0 Fig JATAT il s gl g9 |e HATAT & A1 AT 1
oo T 8 o et off o Feperaem Y g1 2W e a9 o forw a7 A ww @ § TR e
TS H ST ATAT A &, a8 el T | 98 ol Svai+ T2 Tl & 1% I8 300 FUE Aled
T ST HHaT gl FGIad, I 31 &f Fal g o SF0 g1 A4 AT 9gd Aa9dqF gl T qI
U ST FHISATSAT o1 Tal &, T8 T 8% A% of gl HATAT FET FX ST &l T 991 AT
AT AT, TTH o AAAT TAATA T T FUTHET FET Foh| ATS Tg | gf 1T &, dTl ATIE gH
ST & off T AR 98 ITUA| ST SHSES | U 8, BH STl a9 I forw T gy F:497
o T8 ZHRT TETTHE & ST T g, ST A G4 9137 ATT, qTieh gH S |1 Iree
FATSH Y, I8 ATe NAARash i AT g AT AT TISFAT FL, AT ATA HIRIAT FHOA TS
ST IS F o0 T TZ| ZH Il a9 Tg TITH F0 T g0 THH T, N1 98 |

When the Committee wanted to know as to whether DFPD is participating in any

international cooperation programme for research and development in the field of bio-

fuels, the Department replied in the negative.

37.

‘DFPD is not participating in any international cooperation programme for
research and development in the field of bio-fuels”.

ROLE OF DEPT OF FINANCIAL SERVICES IN THE BIO FUEL POLICY

The Department of Financial services (DFS) submitted in a written note the

following about its role in the Bio fuel policy:

"A. Inclusion of Bio fuel under PSL:

Bio fuels includes compressed bio gas (CBG), ethanol, (incl. Compressed
Bio Gas, Bio-Ethanol, Bio-diesel, Bio-jet fuel, and any other advanced Bio-fuels.
The proposal of MoPNG for inclusion of CBG projects under priority sector
lending was taken up with RBI. RBI has since issued revised PSL guidelines
vide their circular dated 04™ September 2020, which inter-alia includes projects
for production of Bio fuel and CBG plants under the PSL, as mentioned in para 1
above.

The revised guidelines on PSL issued by RBI on 04.09.2020, inter alia,
includes the following under Agriculture Infrastructure category.
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X Loans for construction of oil extraction/processing units for production of
bio-fuels, their storage and distribution infrastructure

X Loans to entrepreneurs for setting up of CBG plants.
The above changes will facilitate financing of bio-fuel projects and CBG
plants under priority sector lending mandated for agriculture sector.

B. Policy Initiatives:

a. National Bio- fuelhas mandated blending of ethanol with the petrol to
achieve 20% blending target by 2030 and it is understood to have factored in the
Food Security Measures and Environmental Impact.

b. Ethanol Blended Petrol (EBP) Programme: Government has been
implementing Ethanol Blended Petrol (EBP) Programme throughout the country
except Union Territories of Andaman Nicobar and Lakshadweep islands, wherein
Oil Marketing Companies (OMCs) sell petrol blended with 10% ethanol.

C. Sustainable Alternative Towards Affordable Transportation (SATAT):
Sustainable Alternative Towards Affordable Transportation (SATAT) was
launched on 1% October 2018 aiming to establish an ecosystem for production of
CBG from various waste/ biomass sources in the country. SATAT has envisaged
developing 5000 CBG plants with total CBG production capacity of 15 Million
Metric Tonne Per Annum (MMTPA) i.e. equivalent to 54 MMSCMD of gas by
2023.

d. Scheme for extending financial Assistance to sugar mills for enhancement and
augmentation of the Ethanol Production capacity’

C. Scheme for extending financial Assistance to sugar mills for
enhancement and augmentation of the Ethanol Production capacity:

The Central Government in the Department of Food & Public Distribution (DF&PD)
launched the subject scheme with a view to increase production of ethanol and its
supply under Ethanol Blended Petrol (EBP) Programme. The Scheme was notified
on 19 July 2018 and subsequent amendments were notified on 9 August 2018. A
similar scheme was notified on 08.03.2019 to expand the scope of scheme notified
on 09.08.2018.

This Scheme aims to create ethanol production capacity with maximum number of
mills for not only utilizing the molasses but also for diversion of sugar for production
of sugar in surplus seasons. To further optimise the ethanol production capacity, a
Scheme for molasses based standalone distilleries was notified on 08.03.2019.

(@) Objectives

(i) To install new incineration boiler or by adopting any other method as
approved by the Central Pollution Control Board (CPCB) for Zero Liquid
Discharge (ZLD) in a distillery.



(ii)
(iii)
(b)
(i)
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To set up new distilleries attached with sugar mills including expansion of
the capacity of the existing distilleries attached with sugar mills.
To extend similar benefit for molasses based stand-alone distilleries.

Financial Implications:

Interest subvention @6% per annum or 50% of rate of interest charged by

banks, whichever is lower, shall be borne by Central Government for five years
including one-year moratorium period.

(c) Scheme guidelines

(i) DF&PD, after scrutinising the applications cum proposals, will accord it’s in
principle approval and recommend such approved proposals to the lending banks
for considering sanction of loan.

(i) Some of the parameters taken in account for in principal approval — Govt.
dues, Cane price arrear, position availability of molasses, environment cleanness,

indicative cost indicated by NSI, Kanpur, project cost etc.
Banks would be at liberty to sanction/release the loan as per their
commercial norms/policies and in compliance with regulatory guidelines, including
the restructuring guidelines, as notified by RBI from time to time.
Banks/ Financial Institution would appraise projects as per their guidelines
[criteria for approval of such loans on the basis of DPR submitted by the sugar

(iii)

(iv)
mill.

(d)
(i)

Role of Department of Financial Services (DFS)

Request banks to expedite the processing of applications received by them
and take an early decision of the pending loan applications with them as per their
commercial norms/policies and in complaince with regulatory guidelines, including
restructuring guidelines.

(e) Progress of 102 loan proposal sent to Banks
Out of the list of 110 proposals shared by Department of Food and Public
Distribution, 68proposalshave been received by banks.
Other proposals are
Corporation (NCDC), Indian Renewable Energy Development Agency (IREDA)

(i)
(ii)

and Privates Banks.

related to National

Cooperative Development

(iii)  Consolidated progress of sanction of loans is as under
No. of No. of Amount application |Amount of Application |Application
applications [application [Sanctioned [loan loan s rejected |s under
actually sanctioned |[(Amtin Disbursed |Disbursed (NPA etc.) |process
received Crore) (Amt in Crore)
68 46 2150 41 1557 9 13
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() Some of the reasons given by banks for pending/ rejection of
applications

(i) Applications declined due to weak financial status or NPA account of the mills.
(i) Absence of clear collateral security for loan.

(iii) Borrowing capacity of sugar mills exhausted.

D. Escrow mechanism through Tripartite Agreement:

With a view to expedite sanction of loan under the scheme implemented by
the DF&PD under the scheme implemented by DF&PD for enhancement and
augmentation of the Ethanol Production capacity as mentioned above, the
concept of tri-partite agreement (TPA) between producers of ethanol (sugar mills),
buyers of ethanol (OMCs) and the lenders (banks) through an escrow account
has been evolved. Under this arrangement, the banks can consider giving loans
to sugar mill having even weak balance sheets. It has been conveyed by Ministry
of Petroleum & Natural Gas (MoPNG) that the draft agreement has been
examined in consultation with OMCs and it is agreed in-principle to have an
arrangement among banks, ethanol supplier and OMCs wherein the payments
towards ethanol supplies under EBP Programme shall be credited by OMCs into
an escrow account for the purpose. Banks after deducting loan installment, will
release balance money to sugarmill. During a recent review of the implementation
of this scheme jointly by Secretary (DF&PD), Secretary (MoPNG) and Secretary
(DFS) on 21.8.2020 with the representatives of leading banks and Oil Marketing
Company (OMC), Principal Secretaries/ Cane Commissioners of Sugar producing
States and sugar industry associations (ISMA, AIDA and NFCSF), Secretary
(DFS) advised that the changed policy with TPA would be acceptable to all,
including banks.

The proposed arrangement through the TPA is expected to provide a level of
comfort to banks while extending loan to sugar mills under the scheme
implemented by DF&PD for enhancement and augmentation of the Ethanol
Production capacity’

The Ministry of Petroleum and Natural Gas has furnished the following information

as some of the reasons in procurement of ethanol for delay in achieving the
desired blending percentage".

ISSUES IMPACTING PROCUREMENT AND SUPPLY OF ETHANOL

Some of the procedural/administrative hurdles impacting ethanol procurement and

supplies by OMCs / ethanol suppliers are as under:

a. Non implementation of the amended provisions of IDR Act

Government of India has amended the IDR Act vide notification No. 27 dated
14.5.2016. As per the amendment, the State Governments can legislate, control
and / or levy taxes and duties on liquor meant for human consumption; and
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denatured ethanol, which is not meant for human consumption, will be controlled
only by the Central Government. Directive issued to all the Chief Secretaries of
the States on 21 December, 2016 by DFPD followed by letter by this Ministry on
29™ August, 2017. MoP&NG is regularly pursuing the matter with the States and
13 States had already implemented the IDR Act amendment which includes
Karnataka, Goa, Maharashtra, Gujarat, Bihar, Chhattisgarh, Tamil Nadu, Andhra
Pradesh, Punjab, Himachal Pradesh, Madhya Pradesh, Haryana and Uttarakhand
till date.

The aforesaid matter was taken up with State Governments at multiple
times at various levels in the Government including by PMO which has facilitated
withdrawal of controls / import duty by States like Uttar Pradesh, Kerala, Delhi.
However, till date Rajasthan, WB, Telangana, Odisha, Kerala, Jharkhand, UP and
Delhi has not implemented the amended IDR Act".

Regarding the amendment to IDR Act, the representative of MoPNG stated the

following during the oral evidence on 22 July, 2020:

40.

“..UF T Ag ST AT AT 36 ST AT UAe §, SHEN g TASAT 7 Al qN (AT gl IHH
faeett off oTioer 81 Tooetl 9 U ST=&t oISl Ag &l g [ aTge & ST 9 TAA(SA ar o7, a8
S 9T UF FIAT o A, AR IHH T, of faet Tger Rersrres o wam 21 oredt o va o1
75T ¢, NIegie Zoehr 981 @R[ FBhaT g1 #Y UT] 39 TqSA1 & foree g1 A« w31 St 7 a9
e i3t #7 a= forar g & =0 vae & @y T Siu, arfe S vt €, ag et 99 #7
Tqh| ST TS | a9 SATET UAAIA TS ral gl 6T T &l o, al g’ dgf 9% 10
STAeTd T Tgd ST gl TS el I 297 H 10 TTqerd T Tg=dT &, a7 gAal TAATA %l Th
ST F L ST | AHRT AT TS, FFih 22 T § TAATA TISIH A5l giar gl THiery
SHET T JaHe Jgd AEede gl THT AT 9aedl 7 9gd af Hgcd 01 Jar 31T gl If
THH 15T LRI T AN THRT, a7 o7 g7 SHH 36T 9 J10r)

On the issues arising out of non -implemantation of IDR Act by some states during

oral evidence, the Ministry of PNG representative submitted the following observation:

“...3TT T o7 T sreaeet Uae o At § SwiiHe gl g0 &l 39 Sssliel Uae § A
=St 81 TgAT § TAHTSH ®hald B U qaHe| TIAIA qaHe & (o7 TFTeel § qerHerd
AT gt 81 T RFaie wiT TN At T, TIA(d € Fd & o U aresad
2IAT & i oAt F S § TUT i U 2rdT 21 ¥ o7 g, A9 el 7 3 vy W@ O
fhergTer faeett 7 =0 geue #¥ foar g, o garam /gl €1 9 18 T 8, T8 UF 9%
TAE ST A9 Fd gl 39 G0 A1 & (o7 ATeHd dhl ST&Ld gral gl devEr, arH
ST, ST, e, ATEE T AT T TFIITE 3T TS SIS el & 8, ATheT TIAATA %
TaHE ST TS & oIy ATes e o ar 87
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41.  On the issue regarding movement of ethanol between states, the representative

of DFPD made the following submission during the oral evidence on 6 November, 2020:

‘... ZE, AT AT "weT off FF S preen ave REeferfs off, 39 wee geer St |
T Tl aaraT o TSAT & 19 aHe & FUT (Qghd At o & =0 q97 AT STy
F fEara F = a7 =7 T v g, e "1 g9 erare fifdw w7 @ g agt uw ey oft
Tade Hf g g1 TSI 399 § UF Uo7 gl AHT {7 T gadic UArs A5l w7 @ 8l F g
TF Tfeqed? Jal T &l g ol A9 <ar g T 7 9ae B # g, Fh g 397 &
THITH | 3T 9 GToEd ¥T UA [SEaforil FT vTs < @7 8, ST ¥ § 71 g, Fi1h
TH OHT ST HTY T &1 IA1A g, 98 Fd 80 e § sarar O o9 Tsa1 § grar gl 5w
e Toew 8, o AT 3wl oAl | T g5 81 ST HI|d YISId g, ag |l Sval Shigl 1%
ZITT| ST S[TEehd g1, a8 ST Hgerg, TUT T Fdied § gRIT| ST 9 q ©ei# §, a8 af [
TET UAM [SFeforl &l T2 & qTgL AT TST, T TR ST FUTHET TS FIAT 5, TAT
g ATTSA TST Tl TAA TH 9L AT 6 q7 fF =797 o #T g1 go 39 g T =0 qwean
T THTET 89 AR HahTer @il

b. Release of credit by banks

42. It is seen that loan proposals for setting up new distilleries/ expansion of existing
capacity are not being cleared by banks as financial institutions regard sugar sector as a
high risk due to weak financial health of sugar mills.

c. Environmental Clearance (EC) for ethanol distillation capacity expansion
projects approved by DFPD

43. MoP&NG has requested MoEF&CC to remove the condition of Certification by
MoP&NG that the proposal is for the purpose of blending bio-ethanol with petrol.
However, MoEF&CC has extended the validity of the notification till February, 2021
including the aforesaid deterrent condition. It may be noted that special dispensation is
available only for those project proponent which submit MoP&NG certificate as
mentioned in the aforesaid notification along with the EC application. Accordingly,
MoEF&CC is granting the EC as per its normal procedure and is not providing benefit of

notification to the project proponents yet.

V. GST ISSUE
44. When asked as to whether implementation of Goods and Service Tax (GST) has
reduced the number of taxes levied on ethanol at various stages of supply chain, the

Ministry of PNG submitted as under:
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“‘Ethanol manufacturers use molasses as the key raw material for manufacturing of
ethanol. Molasses is subject to higher rate of GST as against ethanol supplied to
OMC for blending which attract GST @5%. GST paid on procurement of molasses
is available as Input Tax Credit (ITC) to ethanol manufacturers; however, they are
not able to utilize the full ITC of GST paid due to lower rate of tax on ethanol
supplied to OMCs for blending. GST provisions allow refund of such unutilized ITC.
Based on the feedback received from ethanol manufacturers this inverted duty
structure leads to working capital blockage for them”.

Regarding the GST issue, the representative of the DFPD during the oral

evidence made the following submission:

VL.

46.

“ TH T FHEAT STTHST AT 3 @l gl T2 JaHe ° oce ol gl Add & HuL THT 28
THe T ST g AT S TAAIA g, IHh FAL 5 THe Al 2T 5| 57 Rawt wiee e gav g,
g 23 THE FT a9 JATqT g1 IAH FT a8 T9T soi® gl S1aT gl IHH! he o | F:i9 8 7
9 WM FT THT &9 S1aT gl =0 &ua & Fuw ff "=rera & ary, &9 w3y ofiw =1 &
AT, Ffoh STUAET FISEA AT 7 0T g, qT 37 a1 F=AT F Al gl SH AT T g

2 &t zEeRt off TaTATE AT s

PRODUCTION OF ETHANOL FROM FOODGRAINS

When the Committee wanted to know as to whether the Government is planning

to grant permission for production of ethanol from surplus food grains including rice, the

Department of food and public distribution submitted the following in its written reply:

47.

48.

"The Government has already permitted production of ethanol from damaged food
grains and rice available with FCI godowns and also from maize”.

Regarding the use of maize, the DFPD stated as under:

"With the envisaged production of ethanol from food grains like maize etc., it is
expected that the ethanol will be produced through out the country as against the
present scenario wherein ethanol production capacities are mostly located in few
sugar cane growing states. This will reduce the transportation cost of carrying
ethanol from one state to another and with the diversion of crop, it is expected that
the prices of ethanol feed stocks like maize will increase substantially, boosting
the farmers income."

When asked about the Government's policy towards production of ethanol from

damaged food grain such as wheat, rice, etc, the DFPD furnished the following in its

written reply:
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"Under the existing bio-fuel Policy, blending of ethanol with motor fuel under EBP
programme is mandated for 10% by 2022 & 20% by 2030. The Government is
considering to advance the target for achieving 20% blending in 2025. To achieve
the target, Government has also permitted production of ethanol from damaged
food grain, rice available with FCI and maize. During last three years, only
damaged food grains were used for ethanol production under EBP. No ethanol
was supplied by Grain based distilleries in ethanol year 2017-18. Grain based
distilleries have produced and supplied ethanol to the tune of 9.5 cr. Itrs. during the
ethanol year 2018-19 & 15.94 cr. Itrs. during the ethanol year 2019-20 from
damaged food grains respectively”.

49. The quantity of foodgrains that got damaged and became non-issuable due to

various reasons during past three years under the custody of FCI is given below:

Year Offtake quantity| Damage Accrual in|% Damaged Food
(excluding DCP States)| FCI grain against Offtake
in Lakh tonnes (In Lakh tonnes) Quantity

2017-18 452.16 0.027 0.006%

2018-19 500.080 0.052 0.01%

2019-20 455.126 0.193 0.004%

2020-21 521.329 0.017 0.003%

(as on

30.11.2020)

50. When the Committee enquired about the cost of production of ethanol from
damaged food grains and the quality of ethanol produced from damaged food grains
meet the quality standards required for blending of petrol under EBP, the DFPD
submitted the following:

"The cost of production of ethanol from damaged food grain is worked out at Rs.
51.55/Itr for 2020-21. The quality of ethanol to be supplied under EBP at different
blending percentage remains similar as decided by BIS and accordingly the
distilleries are maintaining the ethanol specification".

51.  When the Committee enquired about the actual capacity added for enhancement
and augmentation of ethanol production capacity, The DFPD in its written submission

informed as under:

"Till year 2014-15, ethanol distillation capacity of molasses based distilleries was
only 215 cr litres. In past 6 years, the capacity of molasses based distilleries have
been doubled and are currently at 426 cr litre. With a view to achieve blending
targets, Govt. is making concerted efforts to further double the ethanol distillation
capacities of molasses based distilleries in the country by 2024 for which,
Government opened a window of 30 days in September, 2020 inviting more
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applications from the entrepreneurs under the ethanol interest subvention
schemes; 238 projects for a loan amount of about Rs. 16,000 crore have been
approved by DFPD. Government will be bearing interest subvention @ 6%
maximum per annum for 5 years against the loans availed from banks by
entrepreneurs."

52. A statement showing State-wise number of grain based distilleries along with their
capacity is given at APPENDIX-II.

53. When the Committee wanted to know about how much capacity addition of grain
based distilleries is required in the country to increase the production of ethanol for
Ethanol blended programme in time with the blending targets fixed in the next five years,
the DFPD in its written reply furnished the following:

"To achieve the target of 20% ethanol blending by 2025, total 350 Cr. Itr of
ethanol would be required from grain based distilleries apart from 150 cr. Ltr for
other usage. To reach 500 Cr. Ltr of ethanol/alcohol production, about 625 Cr. Ltr
of installed capacity of grain based distilleries would be required. At present the
total ethanol/alcohol capacity of grain based distilleries is 258 Cr. Itr. Therefore,
further capacity addition of 367 Cr. Ltr in grain based distilleries would be required
by 2025 to achieve 20% blending”.

54. Asked about how much investments are envisaged and the employment
generation potential from these new distilleries, the DFPD submitted as under:

"Normative cost for setting up grain based distilleries/ expansion, as assessed by
National Sugar Institute, Kanpur, is about Rs 1.45 cr to create a capacity of 1
KLPD (3.3 Lakh Itrs per. annum on 330 working days basis). An approximate
investment of around Rs. 40120 Cr would be needed to reach the 20% blending
target. This investment will go in capacity expansion/creation of molasses as well
as grain based distilleries, to convert single feed distilleries to dual feed distilleries
and in installation of Molecular Sieve Dehydration in existing distilleries.

Setting up of new distilleries/ expansion of existing distilleries will generate
employment as lakhs of workers would be employed in these distilleries and
ancillary activities. Farmers and their dependents will also be benefited by this
proposal. Many domestic manufacturing companies would receive orders. Hence,
setting up of new distilleries will have significant employment generation potential”.

55. Explaining the need for production of ethanol from foodgrains for blending
purposes, the representative of the Department during the oral evidence made the

following submission:
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" e, e St fRemfader faa, ST A wAr Fd U W TR HT AN AFT ST TG
S| AToheT, THERT U HHT &, 3 T T AT § 3@ q7 A7 | S0 seffee # o v
TTeId gIaT &, 98 i 10,000 FIE #fex AT g1 10,000 FE e #§ & Fila 60 TTHe
T TelE AT FT gl FIEhT AT 5" T | I % FAT F41 gs, FAF q 14 I[AT SATET
T T ZTEHTA AT gl FTE | TAAA Fede HLAT AT T | TG qeedae 7 gl THT qm
AT STo3d T € ST gH FAT | AR, F(1h (S & & H9L AT 919 g5 gl Tal
SEHTATSIT 3T TefFefadr i a1 s, Wiseay RUrede I FUT F41 Fi7 ¥ET 8l T
T T ST THEAT g ST g8 TAFIA hl Gk F41 ST ATRY, AR F4a 60 TG 2
qCAE [T STSH gl gl SHTL HIT9rer 8§ 7 T8 ST 927 &7 27 60 919 7 99 8, 98
[T T TTEH T SATHT, HT TATAHE il GF T 6L, STIFAT FEHRT § Tg o ST AT8 0|
AT ST T fRHiT 260 AT 2 #T §, a8 T HIe gl IHH g7 T it Hie F¥ 91|

HEIEH, T FAT STl g? T THOTT &L g, FI1eh gHTL AT HaFeX il TISaei=dl w7 gl
THAT qoTg | SEAMAA AThe | g9 ST AT 31 T H AT AT g, IHAT eA9\d qTehe
T FOT 21 T 9 81 AT AT AT TFare Y 21 g7 Tt 81 W 3H THFIIe
FIAT g AT g6 10 =97 i fohedT afeaSt 3T g1 39 Afeast & FUT WY Toqdraqr & o7 T
g, SedHuAd TTHweH ¢, ored SfEar off anfa g1 a9 2023 # arg fAwmefie gor 39+
Tfeast T A1 T Thd 21 THTT TAAT i TLE SITAT AT T ATFT9TF gl e ArTaht arar B
29 a9 2020-21 H 300 FIE AT TIATA AN a9 2013-14 F 38 FAe +fex o7 3fiT o7
7% 300 FUE AT g ST LT 21 U ST 3191 ¢, 98 550 FUE 12T &1 g AT Tt
97 | a7 FF aTeht ST 450 FA0E e g, 98 I | AT g 29 A1 (WA i S seht
AT AT HIAIS 5, TR F1F 193 FUL AleT &l qeare gl = =99 7 18 FE
AT U= | AT o7, S I e e off, S99 #0011 7 12 F0g i 7 91|
IEE (1T o TNT S T2 AT TEAHTA F2 32 &l Tgl 9T TF =94( e, IqH T I aga
AT ¢ T AT ST g e g ¥ =16 g, 98 @I gl ST gl g Fofq o &
FUT 15 AT T8l off| s &t qrE § AT ST TH9a 227 8, 98 q99Tee & U7 2|
SEH % 0.004 e FT FE IT SHS gIAT gl FUF T5 ATF HLS o T gHILT AT &I 8,
IEH ¥ Fa 0.004 TTHe | ST WS Al FUTHET &, IHb a@e il asig & UHAT gl g| 3THT
TH ST AU # 3@ 8, 98 aread § 8 08 # o us Shi g1 THH g7 F7 Fgd gl S99
S gEde & o g grar §, S S AT T, A SHET €S Aal gl 8, diod
g T [SEISTAT & T 97 1 ST g1 SHAT Fae AT oo § @1 S1av gl 369 fow
TH OHT F9 150 AT Hifew o T FUAE g1 S Sed Fuad g, 98 F0d 816 AT
Hifesw = &t 8l

AR, Tgl 9¥ U A9 Hgcdqul WATee 35T AT foh g0 TH Thi¥ &l 8 a7 18 gl g Sl
e AgUeE €T 8, SAEI 3@d gU Ig AgATH gl [ g7 T & 550 g AleX &f
TIATA IAT TFd 8| Tg ST 450 FIE Alex §, T8 g6 I o€ HIS TiF &l IoT FLAT gl
I AT TEEA1 e A A T {7 Tae I@T AT AT SHIT ST AL TT HET &,
T[T ST THIASIT 0T AT Bl Lol AT, ITH T2d HA ol gH Uk THIE e F IHTed HhaT
gl TZ Aicead IS FI I FT AT gl Tl T e SHIATSIT I TN § FATAT 47 g1 THH
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TH STEET I US[he T Tahd gl STH g9 U ST TR &l | IS FT qohel gl o § o
g S AT T Tl Iusd gr, I SRl TEIHTT Fleh ST MSTHT < < (T 3T
AT AIT99r g ToF ST AT 129 8, ST 29 U8l Sed |1 7| =0 997 gard Rfteads
FT FUTHET Fa 260 FUE Ale? T gl g7 550 FIE AT SETEHRT F Tl 3T ST 450
FUE e g, SAH & 260 FAUS oAl i THTT Fa9T= FUTRET 21 arht aoiq FofRdr gd
T TRl 2

56. Elaborating about the capacity expansion of sugar based distilleries for ethanol
production, during the oral evidence, the representative of the DFPD made the following

submission:

"o = w S e BT o, a8t 9% gue v | uE weie & forw e |t oSt
S IEH FT &7 G1 AT TS 8| THH Tgol ST gHTE T8 st 1heid are T, 396 7 70
TISTed T g0 | ITH ST edTeee A o7, 98 3,583 Fe =94 &1 o471 399 7 1,700
FUE &I T A RHTH 21 FHT 1 3T ATEAH F FE 114 FUE A1 6T FURET UL gl
ST O <97 H ST ATFFaH 8, ST [Sefoile &l Ied & @ & o, Seerere &
o ST 7ef T a7 8, I AT T g9 =TT AT g 3T AR 6o [oIT gl § JATE AT
g F =0 TR F A A avrg F sewdl o AT wefidy, i avars wea § orueT ufedy
FETHT ST 3T AN 7 T AT (23T € 1 1 |7 % 32 U1 26 FURST &l i 50
THE FET &9 ¥ GHTE TCATS T asTg & ST ATTHT A (ST T F1H g, ITH A5 Th1ae Al
AT ST EH FAICGHE T T8 ©, ST AT AT TeAfaediiae FHel 1 ok &, ag =t
eI § ©IUT g3 &, AT S8 9ol Wl SAHRAA di 9T 390! ATaHee g2 15 fad § U
HIfET g1 STt 271

VII. SECOND GENERATION (2G) ETHANOL

57. With an objective to augment ethanol supplies, the Government allowed
procurement of ethanol produced from other non-food feedstock besides molasses, like

cellulosic and lignocellulosic materials including petrochemical route.

58. In furtherance of this decision Oil PSUs have planned to establish twelve 2G
Ethanol Bio-refineries in 11 states of the country with an overall capacity of 1100 Kilo
Litre per Day (KLPD) with an overall investment of Rs. 14,000 crore. These plants are

being set up as under:

Company | Location Capacity (KLPD) | Feed Stock
Panipat (Haryana) 100 Rice straw
lOCL Gorakhpur (UP) 100 Rice Straw
Dahej (Gujarat) 100 Cotton Stalk; MSW being
explored
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Bargarh (Odisha) 100 Rice straw
BPCL Bina (M.P.) 100 Wheat & Soya stalk
Bhandara (Maharashtra) 100 Rice Straw
Bhatinda (Punjab) 100 Rice straw/cotton stalk
HPCL Badaun (UP) 100 Rice straw/bagasse
Muzzafarpur (Bihar) 3 (Demo Plant) Rice straw
East/West Godavari (AP) 100 Rice straw/maize
NRL Numaligarh (Assam) 185 Bamboo
MRPL Davangere, (Karnataka) 60 Corn Cob

These projects are in construction stage and projects at Panipat, Haryana (IOCL),
Bhatinda, Punjab (HPCL), Bargarh, Odisha (BPCL), Numaligarh, Assam (NRL) are in

advance stages of progress.

59.  Further, Government has launched “Pradhan Mantri JI-VAN (Jaiv Indhan-
Vatavaran Anukool fasal awashesh Nivaran) Yojana” for providing viability gap funding to
provide initial thrust to create 2G ethanol capacity in the country and attract investment in
this sector. In this scheme, financial support to twelve Integrated Bio-ethanol Projects
using lignocellulosic biomass & other renewable feedstock with total financial outlay of Rs
1969.50 crore for the period 2018-19 to 2023-24 will be provided along with support to ten

demo projects for 2G technology.

60. Financial assistance to 4 commercial projects at Panipat, Haryana (IOCL),
Bhatinda, Punjab (HPCL), Bargarh, Odisha (BPCL), Numaligarh, Assam (NRL) and one
demonstration project of Indian Oil at Panipat, Haryana has been approved under this

scheme.

61. Asked by the Committee about the progress in setting up 2G ethanol plants in
various states of the country in general and NCR in particular, the Ministry of PNG in its

written reply stated as under:

"Detailed Feasibility Report (DFR) of some projects has been completed by Oil
PSUs and Environment Clearance for some projects has already been obtained.
These plants are expected to be completed in 3 to 4 years. Indian Oil Corporation
Limited is setting up a 100 Kilo litre per day 2G ethanol project in Panipat, Haryana
which is in NCR. Projects at Panipat (Haryana), Bathinda (Punjab), Numaligarh
(Assam), Bargarh (Odisha) are in advance stage”.

62. During the oral evidence, the representative of the MoPNG submitted the

following information regarding 2G ethanol plants:
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“TT, AT TE T AT T 250 F ST Afeq 8, 9 11 TsAi | 12 WAieq a9 @ gl THFT
feawor 8, S| 9= wied FegHe & 9gd I9d T U7 8, o § UE qeid #
AU T BT g, wiEST § vadiue o’ @ 8, 9T, e # o v
2T gl THATARIE, FEH § TAACTA ATH & U UF FFIT g, T8 T ol gl

Tg TERT WA g1 12 woFied | fi-¢ T #1487 W2 &, 59 SHI, A o1 i avehr
FH I T &1 TE TTET AFT Tl gIaT gl THH dH-aT< 9T o g

... ATEANTE AT, 2021-22 H 9T T ST GThr i, aeiad ey, 2022 6 0
BT STTURTT, F1Th SO o€ & e 3939 off 78 &l 519 WieeT § oo | U o€ dgl (He 9T Bl
g, STl U AT &l IT2T ATSA SATUIT| I8 AT IH A+ gl @1 87

Asked by the Committee about the research and development activities

undertaken to augment the feedstock production potential in the country, the DAC&FW

stated as under:

"It is informed that DACFW has been working with Indian Institute of Petroleum (l1P-
CSIR) Dehradun which is doing research on deriving bio fuel from tree borne
oilseeds. The selected species including jatropha, karanj, neem, mahua, nahor are
being encouraged to be grown by farmers. Agri-Based Biofuel Stakeholders
‘Consultative Workshop has been organized jointly by IIP-CSIR, Dehradun and
DAC & FW, New Delhi at two different places; (i) New Delhi and Mohali, Punjab
under SMAF scheme.

Bio-CNG & Bio- Ethanol can be made from bamboo including leftovers in the
Bamboo processing centers. MoP&NG, one of the 14 partner Ministry/ Department
under National Bamboo Mission provides technical support and policy frame work
for development of bio-fuels and promote use of bamboo as raw material for bio-
fuel. A bamboo based 2G ethanol plant is coming up at Numaligarh Refinery Ltd
(NRL) Assam for which the plans for raising dedicated bamboo plantations are
being worked out by NRL with NER States for e.g. Assam is setting up dedicated
FPOs for the purpose

DAC and FW is implementing Sub-Mission on Agroforestry (SMAF under National
Mission for Sustainable Agriculture (NMSA) since 2016-17 as part of the
recommendation of the National Agroforestry Policy 2014 to promote plantation on
farmlands. The scheme is being implemented in the 20 States and 2 UTs which
have liberalized transit regulations for selected tree species. The mission
interventions has main objectives to expand coverage under Trees Plantation suited
to local agro -climatic condition, growing tress on farmlands, Peripheral and
Boundary Plantations and Promoting various Agro forestry practices/models suited
to different agro ecological regions and land use conditions that will enhance
livelihood resources by creating additional income opportunities for farmers; Bio-
diversity/Environmental protection and supplement to livestock farming; Help
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facilitate Adaptation and Mitigation efforts in climate change and Productive use of
waste and degraded lands”.

Explaining the 2G ethanol plants planned by PSU's under MoPNG, the

represntative of the Ministry made the following submission during oral evidence:

VIII.

(a)
65.

“ ST A9 ST vt weried aar @ g1 fdfEfiue & oft §iF wtew e w
TOME, ST T A4S, AgTg | a9 3 8l TaNEud & ff fiF Aieq aeer-i9,
TI-TH, TAFR-TER | a9 72 &, T THI W(ed § 3A¥ ste-aee METasl, A oo §
a7 T §| TR HT W TATANE | o 3T & AL THALTU T TA1E ST F o
2T 81 T OIS -1 TAATA TATeH 9T g 81 TF T Jg AT & qeiad § ST e a9
TFT g, ST hie haeT gemm? agf 100 Fue I & Taaie a9 1@ g1 9l gy weih
RIS 700 = wfar fa g0, that is agricultural waste".

Y, AT 9T 9 AT 919 g2 A7 That is 2G ethanol. 87 § TATARE REEAT 8, 399
ATIT TAATA & TS FT HTH AALST F I THT & 3T 3R T qF HHIE g7 [0
39 RSTeed % I8 9¥ FohETi &7 agd BIAaT LT, F11eh ST agd SATed A § o5
#T qOATE AR IAH F9H, T, T T HARH & THAG g7 FAHT gl TTH Hl
FreT T 8§ T s vedieis wfva fifsw, S Rk o= F e ate s sed a Ty
AT T T arafeedr e TRmitae g1 STusT sie framet &1 off wraer grm e
TOAST G IHHT AT AT TFAUE FT|

10C R&D BIOFUELS DEVELOPMENT ACTIVITIES IN LAST 5 YEARS

2G Ethanol Technology

DBT IOC Centre at IndianOil R&D Centre has developed an indigenous

technology for conversion of Lignocellulosic biomass to 2G ethanol at 250 kg/day pilot

plant scale. This pilot plant was commissioned with technical assistance from National

Renewable Energy Laboratory (NREL), a US department of energy lab & global leader in

second generation biomass to ethanol projects. The centre has optimized pretreatment

process based on acid technology to minimize the cost of chemical w.r.t similar acid

based technologies. DBT |OC Centre has integrated its pretreatment followed by

Simultaneous Scarification and co-fermentation (SSCF) using indigenously developed

low cost and efficient enzyme cocktail. The centre is putting up for integrated 2G ethanol

demonstration plant of 10TPD (dry biomass basis) scale with onsite enzyme production

at Panipat to establish process at higher scale by Q4 2021.
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2G Enzyme Technoloqy

66. DBT IOC Centre at IndianOil R&D Centre has developed a cost effective, high
titer and high performance enzyme technology tailored for a given biomass pretreatment.
The enzyme cocktail is based on a fungal platform and consists of all essential enzymes
like endo-glucanases, exo-glucanases, Beta-glucosidases and relevant auxiliary
enzymes. The enzyme production was scaled up in 5 Lit & 100 litre bio-reactor using
optimized media and carbon sources at the centre. The enzyme technology has further
been demonstrated and established successfully in 5000Lt bio-reactor at third party
using commercial grade chemicals with excellent productivity (> 100 FPU/L/Hr) and
activity (> 10 FPU/ml). The hydrolytic performance of DBT-IOC Centre enzyme at 12
TPD 2G ethanol demo plant is comparable to world’s best commercial preparations.
IOCL has planned onsite production of indigenous enzyme in the 10TPD Demo plant at
Panipat. Based upon the success of demo plant, commercial plant for onsite production

of enzyme would be set up.

Carbon Dioxide to high value lipids technology

67. DBT-IOC Centre for Advanced Bio-Energy Research at IndianOil R&D has
developed a novel 3rd Generation Bio-fuel technology by integrating the LanzaTech
USA anerobic gas fermentation technology to convert carbon dioxide into acetic acid and
IOC (R&D) aerobic fermentation technology to convert acetic acid to lipids (algal oil)
including highly valuable Omega 3-fatty acids (DHAs). The lipids are then trans-esterified
to esters followed by separation of Omega 3-fatty acids (DHAs) esters as high value
product & remaining lipid esters are used as biodiesel fuel. This makes the overall
process economically feasible. DHAs esters are essential components of nutrient
formulation for children, adults and shall help in combating childhood malnutrition. The
DBT-IOC centre has put up world’s first pilot facility at IOC R&D, Faridabad at 100 It
reactor scale to sequestrate about 10 kg/day of CO,. Currently data is being generated

in the pilot plant for Techno-economic Analysis.
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Biomethanation Technoloqgy for conversion of organic waste/biomass residues to
compressed biogas (CBG)

68. The biomethanation technology developed by Indian Oil Corporation R&D Centre,
has the ability to utilize diverse range of waste as feedstock, from simple processed food
waste to complex agriculture residue, to produce higher biogas yields having high
methane content with significantly low retention times. The following activities have
been undertaken at IOC R&D in last 5 years.

e Development of enviro-tolerant inoculant producing higher biogas with high
methane and reduced CO2 content. The selective biocatalyst developed by 10C
R&D has the following advantages.

= Suitable for multiple feedstock (feed agnostic)

» Higher biogas yields ,High methane content

» |n situ conversion of CO2 to methane

= Can withstand wide range of pH and temperature
» Can be retrofitted with any exiting process

e Further to that, IOC R&D developed an indigenous, efficient, economic biogas

upgradation/purification technology for producing CBG from raw biogas
» Cost effective method compared to existing technologies
» Low energy requirement for CO2 separation
= Economic benefit of CO2 through industrial applications

e The biomethanation technology has been demonstrated at various locations and
different scales (50 kg to 200 TPD) as well as complete technology or retrofit to
existing plant.

e A 5TPD CBG plant completely based on IOC R&D technology is in operation
adjacent to R&D centre, Faridabad and following are the upcoming plants based
on I0C R&D technology

= 100 TPD two-stage CBG plant based on cattle dung at Jaipur
= 200 TPD single stage CBG plant based on paddy straw at Gorakhpur

Electro-biocatalytic process for conversion of CO2 into fuels and chemicals

69. [0C R&D has developed a novel electro-biocatalytic process based on the
electrode assisted biological method to convert CO2 into fuel molecules like methanol,
ethanol, butanol etc. In this approach, bioelectrochemical system (BES) comprising of
biofilm containing select group of specific microbes anchored at customized cathode
surface i.e., biocathode are used as a transformation platform. Energy required for the
reduction of CO, can be supplied through renewable sources like solar.

Advantages of the process
e (CO; capture and conversion akin to plant photosynthesis
e Process requires low energy input without external hydrogen source
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Process is tailored for desired product slate i.e., mixture of alcohols/drop in fuels
after separation of organic acids

To achieve the envisaged target of synthesizing 1 Kg product/h, IOC R&D has

entered MoU with M/s VITO, Belgium. Major developments in the last 5 years in this

project are as follows

71.

Developed potential microbial blend having ability to convert CO2 to Ethanol and
Butanol through rigorous microbial selection process

Established efficient process at lab-scale and obtained required data for up
scaling.

Designed world’s first pilot scale BES stack in 3 different novel designs based on
lab-scale data

Installation and commissioning of the pilot scale BES stacks of 1 Kg product/h
from CO2

Operation of pilot stacks being carried out to achieve the envisaged targets and
also to generate the data required for scale-up of the concept and TEA.

Explaining about the R&D efforts of I0C during the oral evidence, the

representative of the PSU made the following submission:

"L AT TR § UE 250 wAie aF @9 gt T@r g, ST Hehedd, Hh di=d Aq1ed o
FATAT AT, TH AT U 3T oeqie Y o < €)1 Fepreardy &t 577 o 8wt €, 399 ag a7 m)
TZ 397 | T qLE FT IgAT 1< 2

T 600 FIE FIT T Travade AT i gl Hiate (CO2) ST el ¥ Mawadr g oY
"I (CO) &1 AT TAFIA =9I, THhT 3FTed, 2021 ® FHyerfHw gRft I8 U a7
FtaHe AT, 3RTT VAT grav g ar adt fRwreadsr § &9 & forg ot #1ht &6 g1 S
el STt ST 7 gl 9T, AT A@AT TATe, I § AT T THIAT AT ATdT g 1% T8
50 = ST HAEAe Fifele a%e g, AIa |1 IiEe 9T, g8 Tg I HTM AT plasma
enhanced gasification T& 2 THAST g, THF T2d g T T TS TATE § ZHA FAT
T 8, Tt % 97 ey gn sefae @ |, S g9 e ° 2 &9 e g
THAITHE % Z1AT 8, 8 T SFHIE § 1% Tg T g, SHF a18 ST A e T4 T,
SHH T 350 FIE Aled, T g7 50 TTHE TH 39T T AT T IS FITolS a%e §, T
EH I T FY, g 50 TTHE T 350 FIE e TAATA FeT, ST Ui T a9 AT 10 T
RFTaTHe T THET TIEAT Tgd gTs &, THITT g7 S8 T avg & Rl 57 ¥ &l L@l
TS THTRT T T A1 A 6T, I8 T § o 2T 8, I ASAHT Ga o917 W37 gl 98
AT € 9T AT g1 98 T9 TAT0AT 98 TATe gHIET ALUSST SRS & dgd gt a+
(Ll
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T AT HE IR, 39 ZIT T AT Fgl 47 ¢ o6 T H0 erataamadt ¥ off asaa
FaT STU, arfer sos R g1 99 Sl 29 298 §F o0 98 9ol g9 SO+ fory AT ara=iq
FT TG gl THH SATRTAL U FHIT HATAT FT 8, F110 THH TISFM 6T o1q g 6 FFg e 7
TSI ZHT ATU| T3 29 Ik AT HT T35 Tk THRT AN of ST KT TATH FT T 87

72. Elaborating on the initiatives undertaken in the field of waste to energy, the
representative of IOCL during the deposition on 11 September, 2020 submitted as

under:

wAfaae "ifers 9% ¥ "@agta 7 AT | am very happy to tell you & wadrdi=
AEANTT 7 SaTEE A= g9 g, along with South Delhi Municipal Corporation. g9
FNT T SHI TATE T Tg &, oreeh o7 SIS T HerFTT Bl AT gl Tg TUH =l Fal g
- TAT || FH Uk 92 TG I TATSHT ahleAisit & Tgi festett a=rur| That electricity will
be utilised to put in the grid. 7g THFAYRAT % ZrAT g, a7 THHA B0 ANT AT F4T
TR 21 HRE & U | a9 &1 off aréforaer g1 Work already has started and
within 1 % years, og I2T g &l §9TIAT 27

IX. BIODIESEL

Bio Diesel Blending Programme

73.  MOoP&NG announced a Biodiesel Purchase Policy which became effective 1%
January 2006. On 10.08.2015, Government allowed direct sale of Biodiesel (B100) for
blending with diesel to Bulk Consumers such as Railways, State Road Transport
Corporations. On 29.06.2017 Government allowed sale of biodiesel to all consumers for

blending with diesel.

Objectives of the Biodiesel Policy

74.  The Biodiesel Purchase Policy of 2009 of the Ministry of Petroleum & Natural Gas
is committed to taking forward the National Common Minimum Programme (NCMP) of
the Government of India, stretching across the various focus areas identified therein,
while ensuring the basic principle for governance of economic reforms with a human
face. The Ministry is inter-alia committed to meeting the social objectives of NCMP and
enhancing energy security. One of the critical elements for achieving the objective of

energy security is the development of alternative sources of energy including bio-fuels.
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Bio-diesel can be made from virgin or used vegetable oils and animal fats. Bio-diesel is
an environment friendly fuel, which has almost no sulphur, no aromatics, and has about
10% built-in oxygen. Blending of bio-diesel with diesel would result in the reduction of un-
burnt hydrocarbons, Carbon Monoxide and particulate matter in auto emissions, and will

be in line with the objectives of the Auto Fuel Policy of the Government.

75.  Government has notified Guidelines for sale of biodiesel for blending with High
Speed Diesel for transportation purposes on 30.4.2019. Through this Notification
Government has granted permission exclusively for sale of biodiesel (B-100) only and not

for any mixture thereof of whatever percentage.

OMCs have procured 10.56 cr. liters of Bio-diesel for blending with HSD during the
period April, 2019 -March, 2020.

76.  Presently, bio-diesel is being produced in the country primarily from imported palm
stearin oil. In order to phase-out palm stearin, and as a measure towards import
substitution, it has been decided to promote domestically available used cooking oil
(UCO) as the feedstock.

77. UCO has been identified as a potential raw material for biodiesel production in
National Policy on Biofuels-2018. UCO can be collected from Bulk Consumers such as

hotels, restaurants, canteens, etc. for conversion.

78.  Oil Marketing Companies (OMCs) have floated an Expression of Interest (Eol) for
procurement of Biodiesel produced from UCO across 200 locations in the country. Till
01.07.2020, 30 Eols have been received by the OMCs for setting up 49 Biodiesel plants
with a capacity of 1015 MT/day. Under the scheme, OMCs will pay biodiesel producers
%51 per litre in the first year, ¥52.7 per litre in the second, and ¥54.5 per litre in the third

year (excluding transportation and GST)

79.  When the Committee asked as to whether there is any proposal to use tallow
(animal) fat along with palm oil and cooking oil for production of bio-fuels, the Ministry

submitted the following:
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"At present, OMCs are not involved in in-house production of Biodiesel. All type of
Biodiesel is being sourced through industry tender from existing domestic
producers. Currently most of the biodiesel plants are being operated on multi-
feedstock”.
80. Asked about the of jatropha plantation that was to be used for biodiesel, the
following reply was given by the MoPNG:
“‘Due to viability issues (low yield), all Jatropha plantation projects have already
been closed by OMCs.

Details of various sources of Biodiesel along with their yields

Biodiesel can be produced from non-edible vegetable oils (jatropha, karanjia), Palm
stearin, used cooking oil. According the various reports available on the various
websites following table depicted the source wise conversion percentage of

biodiesel.
Feed Stock goo*nversmn
Tree born oil seeds |25-43
Acid oil 90-95
Palm Stearin Oil 95-98
Animal Tallow 98-100
Used Cooking Oil 90-95

*Source: OMCs
81. When the Committee desired to know the progress of biodiesel production from

Used Cooking Oil (UCO) by OMCs, the following reply was given:

"UCO has been identified as a potential raw material for production of biodiesel.
OMCs have floated Expression of Interest (Eol) for procurement of Biodiesel
produced from UCO across 200 locations in the country. Under this initiative, a total
of eleven EOIs are being floated by the OMCs from 10.08.2019 to 09.11.2020. So
far, OMCs have received offers for setting up 60 biodiesel plants from
entrepreneurs for a cumulative annual capacity of 47 Core litres".

According to the Biodiesel Association of India (BDAI) few plants have been

functional in India since 2003.

82. Elaborating on the bio diesel programme, the representative of the Ministry

submitted the following during the oral evidence:
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“aﬁﬁw%aﬁﬁﬁ%mwwgﬁaﬁﬁaﬁﬁsﬁgﬁ@aﬁzmﬁ?w
g, AT ST TSI HFIATLN Al g3l gl gl a% UAA(A g, SAHT al g Fgl g 1
FAT Sad FFIATT &l AT gF oAT gl AT arde e 9T FFaads Tgi gal &l
IIAEIAA T ST =6 THT AT I 99 A9 g, BEd IS o @7 8, 98 I FiaT
ATA g, TIH TST S AH gl TG STl A1 [T HEH g1 SHH ST g7 9T T & 1o g SATar
TS 9T SO, a8 AL BT AT T@T &, FAE arEEad § 997 g SUesear agd w9 &,
T SATET AN gH 9 Tl U gl qThT ST SIS e ST % q<iF &, SaH ATl dT Fiee
SITET o BT gl S Uiehea? Yo § JIaesierd a9dT g, SUH Hiee SqTaT o &l 2l
Theas THeag | ST a9 T=81 3l 3% Fite § a9dl g, 98 S AN &l gl
FEITS FTIRE T ThIATHERAT qrae 3i¥ UaT Tede g o & Bt & a9 aar gl
THH HEId 21500 A A1SH o 9d gl 3aH g8 =Tg & | of o AT Tiidheas o] &
T o, 2 A T TG FEES ST a9 Thad 1 ¢, AT Ao i o747 a6 o oft =
TE T, S BOTd § T ToIfHee® g i IHHT YT2d |l o[fer® o @1 g1 ATt §g g
HTH (AT FFIATS AT TATCH AT Lol 5, AT (916 Jad 9% g7 ST A18d &, 39 9% g ST
el 9T ¥ &l AT 93 Heled 7 AT o7 % oa S A &A1 8, 98 UF AT agd
FoGT {H g ATATSIAA a1 o 70| I3 ATIE ST 0T T9TE IT2H ¢, 98 T FH gl AT
H ATIETAA W fawdT 8, TEIT 7g SATET ST AT 8, Tg TFUTE Bl ATAT gl TFIIIE I
AT S RAteser 921 81 TaFaTe 3% 97T Storel 9% gumer Rfeaser g1 oreft o Sevdy
S, 98 Tg Yol g 1o AT qT 3T I HEAA HT TFATIE AT F& FHIo0 AT gHHT g THAIIC
AATS T SIOTT A7 7 F F7 2T H TS SATRT o T 97 a8 off U qaT 31 03 o
ST AU 2, SEH ST T a9 § ST HieS o TGl 8, 98 AIST AT 8, 37 a9ig F
THH Igd SATET AT TUH g2 Agl gl TN AT FTh(eTT HFaie 91 UF orfe T &
TTEH < Gl gl IFh! AT FFIAL FIAT ¢ Toh ST 30T TeHFe ¢, a8 Tohad | fowar g i 39
T T T ¢ o e Y § ag o oo, S REme ' F 9TeH § 9T g1 F agd
sTfer WTed T a7 fhe ag ff Jeeda 75! 8| SHH! <@d gU qTATS A ST ITST 67 gAY
T W SeisT 99T g3 27

Elaborating further on used cooking oil as a source for bio diesel, the

representative of the MoPNG made the following submission:

“TT, TS FwT A T AT qAq il d4g T e T AT 797, ST 200 982 | AT
TAT gl AT I5€ FiohaT ATA H TIE T&T Foiol FeAFTd Sl o ol g, Il (Heeq gl gl
Tl 9 AN A &9 2 il U forfie Tl off, 399 §= a1ei &7 oTe13: 981 4T om o
TS | g9 ARM g1 foa, it sa& F47 81 W37 o7 & 9 31 Uee= 19 8, T 781 ar a7
T2 A, AT A AT A [ 5| T ISl AT 30 H & f T2 A7) 86 wa 50 T3ATe o1 F[ohl
S| IHHT T Fa 38 FUE A1 27
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X. COMPRESSED BIO GAS (CBG)

84. Bio-gas is produced through a process of anaerobic decomposition from waste /

bio-mass sources like agriculture residue, cattle dung, sugarcane press mud, municipal
solid waste, sewage treatment plant waste, etc. After purification, it is compressed and
called Compressed Bio-Gas (CBG) which has more than 90 % methane content and the
same can be utilized as an environment-friendly fuel in usage of transport &

industrial/commercial sector.

85. Conversion of waste/ bio-mass into CBG multiple benefits viz. reduction of natural
gas import, reduction of GHG emission, reduction in burning of agriculture residues,
remunerative income to farmers, employment generation, effective waste management

etc.

Sustainable Alternative Towards Affordable Transportation (SATAT)
86. Sustainable Alternative Towards Affordable Transportation (SATAT) was

launched on 1! October 2018 aiming to establish an ecosystem for production of CBG

from various waste/ biomass sources in the country. SATAT has envisaged developing
5000 CBG plants with total CBG production capacity of 15 Million Metric Tonne Per
Annum (MMTPA) i.e. equivalent to 54 MMSCMD of gas by 2023.

I. Under SATAT, Oil and Gas Marketing Companies |IOCL, BPCL, HPCL, GAIL and
IGL have been advised to invite Expression of interest (Eol) to procure
Compressed Bio Gas (CBG) from potential CBG plant entrepreneurs. This initiative
has offers a potential for investment of about Rs. 1.75 lakh crores (5000 Plants)
and generating about 75,000 direct employment opportunity. CBG plants will also
produce a by-product i.e. bio-manure and the same can be utilized in farming
sector.

[I. Till June 2020 Oil and Gas Marketing companies have issued 515 Letters of Intent
(Lols) to entrepreneurs for production and supply of CBG across the country. At
present, 3 CBG plants located at Pune & Kolhapur in Maharashtra and Salem /
Namakkal, Tamil Nadu are operational and producing CBG.

87. Asked by the Committee about the steps being taken by Ministry/OMCs to
promote Compressed Bio Gas (CBG) plants in the country, the Ministry of Petroleum and

Natural Gas made the following submission:
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“‘Ministry/ Oil Marketing Companies have taken following steps to promote
consumption of CBG in the country:

A. The Ministry has launched Sustainable Alternative Towards Affordable
Transportation (SATAT) scheme under which Oil and Gas Marketing Companies
(OGMCs) are inviting Expression of Interest from potential Entrepreneurs to set-
up CBG plants and offer CBG to OGMCs for marketing through their RO network.

B. For promotion of production and consumption of CBG following enabling
mechanism/ steps has been provided under SATAT:

i. Oil & Gas marketing companies are executing long term agreements for off-take
of CBG.

ii. Oil & Gas Companies have offered an assured floor price for procurement of
CBG with periodic upward revision in procurement price for the period from
1.4.2024 to 31.3.2029.

iii. Bio manures produced from CBG plants has been covered as “Fermented
Organic Manure” under Fertilizer Control Order (FCO) 1985 vide notification
published on 14" July 2020. Inclusion of Bio slurry under FCO is under
consideration with Ministry of Agriculture and Farmers Welfare.

iv.  Governor, Reserve Bank of India in his statement on Monetary Policy dated
6.8.2020 has stated that Priority Sector Lending status is also being given to
Compressed Bio Gas plants.

v. SBl is working on finalizing a Bank policy for debt funding of CBG projects under
SATAT along with IOCL.

vi. Possibilities are also being explored to arrange soft loans for CBG projects from
banks and international financial institutions.

vii. ~ Ministry of New and Renewable Energy (MNRE) has extended Central Financial
Assistance (CFA) Scheme for FY 2020-21. MoPNG is pursuing with MNRE for
phased release of CFA.

vii.  MoPNG is also pursuing with Central Pollution Control Board and Ministry of
Environment, Forest & Climate Change for categorization of CBG Projects under
‘White Category’.

ix. MOoPNG is also coordinating with State Government for expediting the progress of
SATAT initiative. State Level Committee for implementation and monitoring of
SATAT initiative has been constituted in States of Haryana and Punjab.

x. To create awareness among stake holder roadshows, workshops, meetings
media campaign etc. are also being conducted by OMCs”.

88. When asked by the Committee to spell out the objectives of Sustainable
Alternative towards Affordable Transportation (SATAT), The Ministry in its written reply

submitted as under:

“SATAT’ (Sustainable Alternative Towards Affordable Transportation) scheme for
CBG was launched by Ministry of Petroleum & Natural Gas on 1.10.2018. The
scheme envisages production of CBG and Bio manure from waste / bio-mass
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sources like agriculture residue, cattle dung, sugarcane press mud, municipal solid
waste, sewage treatment plant waste, etc.

Production of CBG will boost availability of more affordable transport fuel and also
increase the green energy mix, reduce import dependence, create employment,
especially in semi urban & rural areas and reduce pollution. This will create value
and employment in the rural economy across the supply chain from biomass
collection to plant operation.

Usage of CBG shall assist in achieving climate change goals of India as per the
Paris Agreement 2015. This shall also be in alignment of flagship schemes of
Government of India like Atmanirbhar Bharat, Make in India, Skill India, Swachh
Bharat Mission and doubling farmer’s income.

The Committee sought to know as to whether the Ministry of Agriculture and

Farmers welfare has developed any mechanism in place to create awareness among

farmers regarding importance of bio-fuels in the country, the Ministry submitted the

following:

90.

‘Under ATMA program adequate extension is provided to the farmers at grass
root level about various agricultural development activities including bio fuel
programme. DAC&FW will explore the possibility for engagement of farmers for
biomass supply and identification of land for biomass storage and creation of
awareness programmes through extension machinery, in consultation with M/o
PNG. Efforts would also be made to encourage FPOs and Cooperative societies
to set up CBG plants. DAC&FW would also like to be associated in the State
Level Coordination Committees for implementation of various initiatives being
taken by M/o P&NG”.

When asked about the incentives provided to farmers for cultivation of

feedstocks for biofuel plants in the country currently, the DAC&FW submitted the

following its written reply:

“The Department under the Scheme ‘Sub-Mission on Agricultural Mechanization
(SMAM)’ is providing subsidy @ 40% of the cost for purchase of balers which is
used for collection of straw in the form of bales that makes transportation and
storage easier. During the last 5 years, the Government of Punjab has supplied
188 balers and the Government of Haryana has supplied 190 balers. Considering
the requirement to promote the ex-situ uses of paddy straw, the balers have also
been included in the revised crop residue management scheme w.e.f. 2020-21
and during the year 2020-21, the State Governments of Punjab, Haryana and
Uttar Pradesh have supplied 406, 721 and 138 Balers and Rakes, respectively”.
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BlO- MANURE / ORGANIC FERTILISER

91. The government has proposed the inclusion of bio—slury under Fertilizer Control
Order (FCO) 1985 and bio- manure produced from compressed Bio- Gas (CBG) plants

as fermented organic manure under FCO.

92. When asked by the Committee to provide details along with the benefits that may
arise out of this order, the Dept of agriculture cooperation and Farmers Welfare
submitted the following in its written reply:

‘Indian soils are deficient in organic carbon. Bio-manures are good source of
organic carbon and also contain NPK primary nutrient. Specifications of these
products are included in the Fertiliser (Control) Order, 1985 (FCO) in order to
deliver good quality fertilisers to farmers.

M/s. Indian Oil Corporation had submitted a proposal for inclusion of organic
manure in FCO. It was stated in the proposal that M/s Indian oil has developed a
technology to produce Compressed Bio gas from Waste/ Bio mass source like
agricultural residue, cattle dung, sugarcane, press mud, municipal solid waste and
sewage treatment plant waste, chicken litter etc. through an anaerobic process.
During the process organic bio manure is produced as a by product.

The above proposal was examined in this Ministry and the organic manure

generated through CBG process as fermented organic manure has been
incorporated in FCO”.

Xl. WASTE TO ENERGY PROGRAMME OF MNRE

93. The Ministry of New and Renewable Energy has given the following information:

1. Programme: Ministry is implementing a Programme on Energy from Urban,
Industrial, Agricultural Wastes/ Residues and Municipal Solid Waste for recovery of
energy in the form of Biogas or BioCNG or Power from Urban, Industrial and Agricultural
Waste / Residues such as MSW, vegetable and fruit market wastes, slaughterhouse
waste, agricultural residues and industrial wastes & effluents for meeting certain niche
energy demands of urban, industrial and commercial sectors in the country.

2. The current scheme was notified on 30.07.2018 and revised on 28.02.2020 where
the total budget outlay was increased form Rs. 78 Cr to Rs 480 Cr. The scheme is valid
till 31.03.2021.

3. Under the Programme, financial assistance of Rs 4.0 Crore per 4800Kg/day for
BioCNG generation (including setting of Biogas plant) in the form of back-ended capital
subsidy is provided to CBG projects developers.
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Salient features of the Programme is given as below:

All proposals to be forwarded through Lead bank/ Fls.

CFA to be back-ended to CBG projects developers after successful
commissioning of the plant.

CFA for Expansionary Projects will be considered only for the latest capacity
addition.

Claims of non-commissioned projects only are considered.

Projects which have availed loan will only be considered for grant of CFA
(exempted for Govt. entities).

CFA will be released to the loan account maintained with the Lead FI.

Project Advisory Committee (PAC) to evaluate all proposals.

Performance inspection to be done by concerned SNAs.

Periodic monitoring of the projects to be carried out by a team comprising
representatives from SNAs and experts appointed by MNRE.

Procedure for availing the financial assistance
The developers seeking Government support for their projects will submit

proposals to Ministry through Bank/Financial Institutions (on BIOURJA
portal: https://biourja.mnre.gov.in).

A Project Advisory Committee (PAC) for Waste to Energy projects constituted with
the approval of Secretary, MNRE under the Chairmanship of Joint Secretary (In-
charge), MNRE. PAC will evaluate and recommend the project proposals for
financial support.

The Ministry after necessary financial concurrence issues sanction with the
approval of Secretary, MNRE. Based on this sanction/approval the developer can
complete their projects as per guidelines of the scheme. The time period for
completion of the Bio CNG projects is 24 months.

The entire CFA will be released to the developer’s loan account in the lending
financial institution/banks for the purpose of offsetting the loan amount only after
successful commissioning of the project.

The condition of successful commissioning of the Waste to Energy project would,
inter-alia, imply operation of the project for three months, including continuous
operation for at least 72 hours at minimum of 80% of rated capacity as applicable.

On being enquired on the current status of Waste to Energy programme and

number of projects set up since the inception of the scheme, the Ministry of New &

Renewable Energy, in their written reply stated as under:
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“‘Ministry is implementing a Programme on Energy from Urban, Industrial,
Agricultural Wastes/ Residues and Municipal Solid Waste for recovery of energy
through Waste To Energy projects in the form of Biogas, Bio CNG, Power,
Syngas/Producer gas from Urban, Industrial and Agricultural Waste / Residues
such as MSW, vegetable and fruit market wastes, slaughterhouse waste,
agricultural residues and industrial wastes & effluents for meeting various
applications such as fuel for vehicles, industries for captive energy needs, cooking
etc besides generating bio-fertilizers.

The scheme was notified on 30.07.2018 and amended on 28.02.2020 with total
outlay of Rs 478 Crores and physical target of 257MWeq. The scheme is valid till
31.03.2021.

As on 31.01.2021, under this scheme, this Ministry has received 62 proposals for
seeking CFA under the new Waste to Energy guidelines for installation of
cumulative capacity about 295 MWeq projects for generation Biogas, BioCNG and
Power. Out of that, sanction of CFA to 16 Waste to Energy projects with
cumulative installed capacity of 15.12 MWeq projects have been issued so far
whereas 14 projects having total installed capacity of 80 MWeq are under
consideration for grant of CFA amounting to Rs 269 Cr. These projects are
currently at various stages of implementation”.

Sanctioned projects include:

Type Number of Sanction Cumulative
Project (Nos) Capacity (MWeq)
Biogas Generation 3 3.92
BioCNG Generation 12 10.57
Power generation 1 0.64

95. On being asked to provide the details of new technologies, innovations or best
practices that have been developed/supported to treat municipal solid waste into energy,

the MNRE, in their written reply submitted as under:

“Ministry supports recovery of power through Incineration / Gasification / Pyrolysis
process and energy in the form of biogas through biomethanation process to treat
municipal solid waste (MSW) into energy/power. Ministry also supports any new
technology as approved by MNRE to treat MSW. However, the State
Governments and Urban Local Bodies (ULBs) can choose any technology or
method that is best suited to them for processing of solid waste depending upon
their geographical expanse, population, waste generated per day, climatic
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conditions, resources available like number of Municipal staff, funds, vehicles, etc.
to process the Solid Waste generated in the Municipalities.”

ROLE OF DEPARTMENT OF FINANCIAL SERVICES (DFS) IN CBG
PROJECTS

When the Committee wanted to know as to what steps have been taken by the

PSU banks under the DFS towards loan to SATAT Projects, a written submission was

made by SBI as under:

97.

"SBI Initiatives:

SBI has formulated a Policy for Funding of CBG Projects to take care of the funding
requirement of entrepreneurs. The policy has been formulated in consultation with
the Ministry of Petroleum and Natural Gas (MoPNG) and the Oil Marketing
Companies (OMCs). Key features of our CBG Funding Policy are as under:

Outlay Rs. 5000 crore for funding CBG Projects under the SATAT Scheme

Funding will be available to selected entrepreneurs granted LOIs by OMCs subject
to Bank’s usual due diligence.

Off take support available from Olil Marketing Companies

Working with International Agencies to further reduce interest rates

Debt: Equity of 70: 30 based on project viability.[ |

Loan Tenor of 10-12 years with one-year moratorium to take care of initial
operational issues the project may face.

Key Enablers for Lending;

Ministry of Petroleum & Natural Gas (MoPNG) to support in:

Empanelment of Suppliers who will provide the technology for converting Bio-mass
to CBG.

Empanelment of Suppliers of plant and machinery.

Standarisation of technical specification of plant and machineries.

Bench marking of cost of equipments to help lenders standardise project cost

Other Enablers

>[1Strengthening Supply chain to ensure round the year supply of bio-waste.
>[IMNRE subsidy to be front-ended to help in smooth implementation of the
projects.

Explaining the steps taken by the Ministry towards SATAT programme, the

representative of the MoPNG submitted the following during the evidence:

‘T, FqT % TT gH ART IIH AN HEAA IS Hieh HFIee qAT 49 a41d 5, o1 6
H TTEITEe™ | IS ¥ Thd gl THH iaT Ve qifere a%e AT g1 9T g, oar-
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Aoreger I BT AFd B, ¥ FT | T Gl gl TH THT & THiFwedid oredsl, Ig aa
I a%e 7T 2, AN TS FLah HFIES FTAT 49 F4T Gl 2|

FHTT w9 e 5000 Tied a9 2024 TF T & gl oS % a7 gHTL I F0d
515 TAAATES AT AUHEHIT T TH ATHST HFIATT & I o1 T g1 ITH T |
SHIE e T2 8, T | WA T FASIE & TAT 1 3 TA1ed Hl a0 § Fitad al-ars
AT T 21 THRrEER T8 TR, THHT WeFd o972 9T F d18 AT R d[-91C
SRl U¥ STESAE U o T TA(eq a0 g1 QA7 § AT 8, Hleglqe § 9T §, THEa &
FTAT &1 Seh 3TTST o [ae FHEIee aTa7 9 % A9 e A3eeied gl T AN fahl FT T8 5l

STE Fehel | o Fgl 9T as per the requirement of the industry, ST & 98 #gr
o7 T S & ®reAe e # qgioswer grdr g1 g AN F 39 i e A= & o
ot g, ST ugel d19 |1, 7T T gIaT 9T, T SUHAS F, T TTh{eIT FEIAIT F F&T FT
AT T AT & o0 w2 F7 81 =6 st Tegi+ Wiaaw o grew off e A g &
IHY FH A NI, IAH 9T gf S If the OMCs and entrepreneurs are agreed on

mutually decided agreeable terms, they can go beyond ten years also. That is one
thing.

A, FEIEE FTAT I & ATI-A1T UF A 917 Sqe AT &, dg Adl g arar
AT Tg g0 Arn o RET sfw wifteese & a1 o o foRar o1 o 9 a=ne & off

FiEATSSIT Falel S 6 qgd ATAT SATT, Tk IThT FHITTA A BT T

AT, 13 JA1E Al e A% Tiiweay T AT aEr a=07 w1 {7 BearssT el
AT % 3(TT AMCHE X AT 81 o o T F e a9 & Aeg M e, TTT *
FATAT ATAT AT AT ST T TSHE ATAT ¢, T AT TS FT Tt 2

AT, IAE AATAT THIAET 3 = U ogere Uasil it HeoT wreAd ATeeed Hif Thid
gl Ik AT AT g AN o TH Tqdd Thi¥ Hl ST g (5 0T FS ATQHT Tlie o9 &7 &,
ST 39 TorT oTET | #7ag oo o WfAeT siw = ve feguas uasit 7 ot 18 e
FTSAE AT ATAT ThHIA TFET HiT gl SSEI T el Rt g ot oft fF wtie e &
1% A= [0 F o1 78 21 T w-arsst e 10| S9-59 wiie a9 @1 g v ag off =9
THT THUAAE HUST FT Tl gl

T, fawett &1 weeq q=r om feeelt # a1q uesneney 29 gu 2, e srssiiue A wied
ST 2T 7, S FoF 79 297 3% e v u¥ aremiia g1 et uw srEaniue, uaddiE siv
THETUHHT & AT (0 Trgid ArgdT § a%e g ITa F7 T Toide 91 AT g1 T T0T
FTEHT % 3G THIT T UF 3T TH q4g T UISATIHT F¥ 7 8| T@T UL SN UHHIET & 91
3 B %

Elaborating further on bio gas plants based on cow dung, the representative of the

MoPNG submitted as under during the oral evidence:
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‘... Tqq gH ART FIATAA el HT TST TUTH AHL IA Tg gl ST 9 Fqoree a1 g &
3T sraer 7%, 100-200 =<1 § 9 qears i o7 @, 91 98 Made Thig & sie¥ fhe grar
S| S AT st gATT g g9 UF HITET gs ¢ i I | g9 a8 Hil was | I8
g =T T 2

AIATSST farerorsT | FFAT IE T2 ¢ AT T TG Hl hle g1 AT o o7 T 73l gl TE<
"1 H ST 3, 9% H 1A gl a8 T HeArdT &, TgUT Fdl g, Al qgl a8 Jrearsst 9 gl
STT 3T AT IHHT =947 AT 0% FT | I MG A foF ST a7 39 gre F 7i=h &,
S| T, 20, S e T g0 8, IH T AT S g1 SO THehT TF &qTH <47 ATl

T3 FIE AT Tle AT 978, TL 290 H, Tqd & Tefiq I gATT [Sogpd sfd qiter ! g & a8
TTATS ¥ AT gH LA TAAATS o I JATE 8| THH Ty VAT Aal g [ g’ 0 e F g
& AT drer 72 2 B T A wTeH wre I A1 g Ao, WA T off T8 81 g
Tl AT 6z o7 oveT e agrew) Sw F Ay A9 w@ oft sredy ey @it £ off,
e 3oy fRaee T o1 & so o §ifsmo, =it ey uersiems =t 8, 3 g o=
ot 3T I ST IAHT TSt FgdAT A7 T wreATE it foga o W g, FRF S99 7 UAT 9T
¢ T TR ST SEaT T WA 1T 481 A7 gl [agd o SITUT 97 SEeRT FoAae HLAr T
T qIFeT FTH gl THH HIS TH g6 9 gl T8 TLAT 1T a1eT 597 ST 5, a8 AT =7
T g8 T FAST AT THfOU S et AT Reht 919 @ o a1 gaq T =22 9% e
av dent & ot "/t &t off| T2 §F T q7 TH o0 ST | U ST AAH TS a47 o Bl
IR Fgl A7 fof o S wifide Fa 8, S UeARE I 8, SUET 96T agreu| a1 ag o
ST AT QTR (w1 FUAIS « AT forar o 3w 8, 20 9T 99T 987 o ¢ T o &l
Tg qHeAT Tg T G THAT TEFAEHE FUT gF HA| 7T ST ATl T I-a3F T 999 &,
3 oft gae fAeree o 8 o saeht wrea @i o &3, v I wiey o1 9707

Elaborating the role of Ministry of Agriculture and Farmers Welfare on SATAT, the

representative of the Ministry submitted as under during the oral evidence:

A Tfteeas e #7 % | T T2aT g ST AT g9 Jl-ede § Biearesi &
T 9¥ STTET TRIE TgaT gl 8%, ST & A-Aefae it arq g2 of a1 T 39 A-weiaa
FT 81 SIE TAASA 2§, FT 9% g, TrAfedead Her awe gl 9%, wivee forer #f € ama g2
fT| | ITH ST A1 8, I AqaT [RUTEHE 3 AT gHa el SATT 3= | IaT JTUAT|
T4 2012 FT ST ATSACE(F HEF gall AT, I [ZaTd & gHIL I OF ATzaeet® qFe 7
gfaad F4a 620 fAforas @ 9% I 21 W@l g 9%, AU 9aT1 g & Tada i
T e afqee™ FramT g =F1E 1< 8 a7 39| g8 &f a¥g | NG &l W&l 8l 396
ST FUFE FTANE Weq a9 3 &, U8 THl SOREeFIY ©hiH & dgd he §d Held Tgd
AT AT AT TEH 1 ATG FUES 9T FT 6 A gl gl THH SHIS(T Hl TIeTSEa eIy
AT 37 74T 21 39 e § A1 T T Sedee a4 R THH eATs i i e
Tgd =t fawaer g1 Agriinfra.dac.nic.in T& JaHTEe g, IHH AT TreU=A1T IT HlsaLied
HFL JTATS HTA 6 I1@ T THT HATAT F &1 gl gl A, THH ITA-TIEde ghaY [ow
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TEd TG 2IaT gl TEH ST JTAT HIEATSSIY ST ARHE BleATISY (MEd T8 & 3T AT
ST EIEATESIY Faler AST 8, SHH Tgo § 2 Seri-compost, vermicompost, phosphate
rich organic manure, organic manure, bio-enriched organic manure, bonnell =
| AT I TAT 7 ity sfiw 2o stitarer & wiser 3w o f&F Bio-manure and bio-
slurry &1 AT SFIE AT ST o ST 2w &1 oft S9e B9a & g7 Fermented bio-
manure & dT SFqE F< AT g1 Digested bio-slurry It FUast e & & & 3,
SHET Alfere MaTase AT ST forfege Meear g, Saar ot TwErer § A1 7 96 gl
SHH gAY TR TR hene= T g1 ST Jpa § e AT AT i I i+ o7 =rev f=aw
T, ag T 9| Srgid 1T g o 797 STeT AT 39T e & we will update it. IT% aTE
g THRHTAT § THFLSTT o o7 AT

100. Explaining about the different sizes of CBG plants, the representative of MOPNG

during the oral evidence stated as under:

FATafT T, A9 I8 off g7 g FoF 38 =i &l o 67 Fiua 40 F0g €90 7 50
TS &IF AT &, FAT T SIS TATeH AT @ qT0H, ST FHIATSTAT T6hef & *ATeH 8, ST a7
T TAT 8, o TH G729 o 2| TT< Fle 3T Il Wi AT AT qT a8 AT JL 6 TedHIA
F o Gret vt ff 9T Fear g1 AfR S FEAE T 9Y WAl AR A1 T A0ET 27
Tie AT ST TAT 1 TH a%g o TRl gY AT & TS o ThaT gl THY e oA
= aeea & oft 9 997 gwar g, 3% forw oft TS Suesy g, Ui SR it
Thel IT (T g AT ST HISST TG AT 2T gl ATR 0|

101. Elaborating about sourcing of raw material for CBG plants, the representative of
the MoPNG submitted the following:

“TATITT AT, = T8 off gl o O-fefae & o 91 gx7 ared e &ed &, aTfeh
TS S H A AT THT T & U-HTeq & O e a7 8% &7 § 7= 1 75 Ot
it 97, a7 -8R F 9T ¥ gH 1o Al | 97 6 g, g I STl qTeH
Thae FAT T8l AT8d 5, FIh T T SOH Aiedel o &l aTq AT F:d gl TH AL F
& SaauHe fafae 1 off g, e o6 a%eq F 3 F $7 g9 &d gl Ty
TH HATAT |, 9 - F ITeH T [ 981 FAT AT ¢, Ao oI Ig aTdl-
ST I STAT &, SH I HTA FT TTSH GHILT AT TR HIATST qTF FLAT & 3T
IET U 9T T o TTEFATHE FXdl gl T Gl U-HeAT Thgl HeAT a9 IET aads g,
I T Fgl TeIT HIAT U2dT § AT A(X gH THTHeas A-HRTAA & 919 #7279 §, al
SHHT ATIH Tgd STTET Il gl ST T § gH Tal (Hdad ¥ 1 g o o It T
TATIRAT ¥ T TRATS ATH H3, qT0F T TRAT § TF W1 T, AaAq 7 21 AT T
Ti-Hefme A o1 | fHear @1 38 a1 99 wr el
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Explaining about the Support required from Ministry of Environemnt (MoEF&CC)

for CBG plants, the representative of MoOPNG made the following observation during the

oral evidence:

XiIll.

103.

“..... UAETIHE & Ao § ST ST A9 7 90T T §, T AN e § g1 gH Haad
B 2 T =7 arse S # =TT SU, #itE T Swiansis vt g, e wg ot
fRearst A5l grar g1 S At 3HW Wiewe g, 39 S off g=ar €, 39 FE T A gE
TIeFE a9 AT &, SH TEaATer § A0 Srar &hav g1 Thhr e gaa dge ateger
FIA A1E A FohAT & 3T 2Tr ot | gATE AT o gt Seteer oft faar & arfe =g aaran
ST T T =7 arse FMO O =1 S0 i 9 TEE wee SaeuHe AUy, aAT SRS
FRET § e T 578 T THT FATILH aNTE o | SATere q87T ar 271

R&D IN CBG/ENERGY FROM WASTE

Explaining the Waste to energy project undertaken, the representative of the 10C

made the following submission:

104.

‘.. Tt gifere A & geaafa w7 4T | am very happy to tell you & wad it
ASAENTST 7 SaTEe 99¢ 99747 g, along with South Delhi Municipal Corporation. 2@
TN T SHT TATE AT 15 5, Toreeh [olT ThIArST &l HeqFerd gl AT gl g T0H il Fu«T
g - A A1 FH U q% qg l ATSAT ealarisit § Tgi fastet a=rusn That electricity
will be utilised to put in the grid. 7g TaaUHe T AT &, AT THY 7 AN H AT
FAT b gl AT AT T qA77 w1 ot e 21 Work already has started
and within 1 %2 years, I8 2T g1 &l HATAAT 2|

On being enquired on the R&D activities being undertaken the Representative of

IOC stated the following during evidence:

“.....TF AT qET AT 7o S o U 37 = 2 1@ g1 aieehel, g9T¢ 3 UL SF &1 ST
Ao g o Ilded foraaT T a9aT , 39 T4 fit qRET 77 5, 98 9gd of dAc4ed g, Igd
o1 TS 8, AT 3T &7 FaTe o7 {3 Tawede oy grft? g0 o U BelY Sof A
FlcFT % AT Te-TT FA ST ¥ & ST gH ANT AqAT ThIATST 3T | FUTedr Atw
TATEH FT UFH HISIAL [SolTed aaruir, qieh ST | TreTIwag gir, 3T FHThr qraem
ghft, to set up the facility. g FW A UT T F ATT fA9wg TTaTHe U, TF T2

SSTA=Tar Foede & a1 =iaq ® 81 We will sign a MoU. We will make some
modular designs for various capacities of the plant so that the cost will also come
down. Our technology is already a very superior technology. S&eT SftariicerT |t a1

ST
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On being asked whether India is participating in any international cooperation for

research and development in the programme on Energy from wastes, the MNRE, in their

written reply stated as under:

XIv.

106.

International Collaboration- The Ministry has launched South Asia Group for
Energy (SAGE) collaboration on July 7, 2020. SSS NIBE, being the research
institute is developing collaboration with United States Agency for International
Development (USAID), Lawrence Berkeley National Laboratory (LBNL) and
Pacific Northwest National Laboratory (PNNL). In the SAGE program, three
research areas are identified, which are given below:

1.1 Sustainable Farming of Bioenergy and Reduction in GHG (PNNL): Under
the proposed research, it is planned to develop status papers on recent
developments in methods and protocols for biomass assessment and
management and reciprocate stubble burning of rice straw through virtual
mapping using modern GIS tools for pollution abatement-scope and progress in
Indian perspectives

1.2 Biomass Cookstoves Testing (LBNL): With the joint collaboration on
cookstove testing facilities, SSS NIBE can serve as the gold-standard reference
facility for all future regional testing facilities in India, the South Asian region, and
beyond. It will also provide validation and support for development & testing of
novel cookstove designs that can emerge locally, and be designed for the culture
specific cooking styles of diverse regions of India. LBNL will support with their
technical expertise to establish SSS-NIBE lab as per ISO standards.

1.3 Biomass and RE hybrid energy systems (LBNL and PNNL): The main
objective of the joint collaboration is to assess the feasibility and prospects of
biomass-based hybrid systems in Indian and USA scenario. The feasibility would
be accessed through technical and financial analysis through joint work between
the institutes.

2, This Ministry has collaborated with United Nations Industrial Development
Organization (UNIDO) to implement a project on “Organic Waste Streams for
Industrial Renewable Energy Applications in India”. The aim of this project to
support innovative demonstration waste to energy projects.

BIO-ATF

The aviation sector globally has shown phenomenal growth in recent years. While

aviation sector plays a pivotal role in supporting the economy, it also contributes
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significantly to climate change. Of late, demand for cleaner aviation fuels (contributing

2% to global Green House Gas emissions) has gained significance.

107. A large number of countries have already subscribed to CORSIA (Carbon
Offsetting and Reduction Scheme for International Aviation) — which aims to regulate and
mitigate the total CO2 emissions from the year 2020 onwards. India, though not a
signatory to CORSIA, may have to participate mandatorily in the second phase starting

from the year 2024. Therefore, there is a need to build a robust bio-jet fuel infrastructure.

108. The first flight using 25% Biojet Fuel between Dehradun to Delhi operated by Spice
jet was received by Minister, Petroleum and Natural Gas on 27.8.2018. Ministers of Civil
Aviation, Road Transport & Highways and Shipping, Science & Technology and MoS,
Civil Aviation, were present on the occasion. Bio jet fuel used in the flight had been

developed by CSIR laboratory in IIP, Dehradun using Jatropha seeds.

109. In order to formulate a way forward, two committees have been formed with
mandate as follows:

(a) First committee would look into the availability of feed stock across India for
production of bio-jet fuel, current demand for bio-jet fuel, estimate of future
requirements and its cost of production, etc.

(b)  Second committee would look into the formulation of standards along with
specifications to be prepared in line with International Standards. It would also
study the effects of Bio-jet fuel on various aircraft engines.

The reports of the Committees have been received and further action based on

recommendations are being taken.

112. When asked about the steps being taken to adopt low carbon fuel/ bio aviation
turbine fuel in compliance with "Carbon Offsetting and Reduction Scheme for
International Aviation (CORSIA)". The Ministry submitted the following written
information:
“‘CORSIA is likely to result in new demand for Bio-ATF, which would be produced
from Used Cooking Oil and Non edible seeds and waste oils. The first flight using
25% Bio-jet Fuel between Dehradun to Delhi was operated by Spicejet on

27.8.2018. MOP&NG in August 2019 had constituted two committees to give
impetus to the Bio-jet fuel (Bio ATF) program in the country. To take the Bio-ATF
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program forward, Ministry of P&NG is considering a proposal to set up a
demonstration Scale Bio-ATF Plant at one of the Refinery locations”.

113. Elaborating further on Bio ATF, the representative of the Ministry made the

following submission:

‘g FUHATSAT FT IZGT § U SReEIe gl Sral ol cahraisil AT, foae v v« &7
T g oMl foeer & fieer 97t 26 SHat T TACEE F7 tid FqTs 9T  forw foram
T 3T TITSH ST Told ST AT AT 3T AN o6 AT AL A1T 9 Tl g (o HT ATl TR
H SIEIhT, WEaM, 1, FESAT STET g TSIIAAT & ST Hio aATieenl STUTH § &1 ST 9l § 37
T EAqHE AT A19 g2 8l ST TEET AEAT &N ST TEA deATS gl SATu, FTeh o7+
FHTT FHo gAY TET 8| TATHIE T a3 8 1€ ¢ [ o TrIiee ulae™ v« &l o avg &7
FT| TEH AT Ses]e A TSI aH T ¥ 1T § i g AT I a7 HH #7325l

AT, FTAT TEITH & I | AT [T AT I0AT SEUF § FATAT G &l FHHEr adTs T o,
T AT SETUE § 91 ST 2IAT 5, 3T gaTs STgTol & d1L So(7 (9Qe & 3d gl AT I
F Ui &1 2Rt & forw, 3aeh Atv, I awwiEy ot & forw wRdy a9 off @ v
FHET aATS AT 3 THh! S F8 o AT FHET 7 77 Rwpuee o G uga vw RHiveem
TATE AT U 3T 3T RHIEEAH wofie 9T TISH Fih 599 &l (e F Twie giaera 9w av
gfaera, = afdera, o= afaea @ w0F afewrs BT smoy fEieaq w=iie & o
FEATS & FL &l TS 2

khkkkkkk
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Part- Il

RECOMMENDATIONS/ OBSERVATIONS

1. Implementation of National Policy on Bio-Fuels

The Committee note that one of the important mandate of Ministry of
Petroleum and Natural Gas is to strengthen energy security of the country. At
present the country is importing more than 80% of the crude oil and the
Government has announced its intention to reduce import dependency. The Green
house Gas emissions along with environmental pollution have brought focus for
alternative fuels that have superior environment benefit that are economically
competitive. The Committee note that this has laid to an important role for bio-
fuels and the Government notified the National Policy on Bio-Fuels 2018 on
08.06.2018. This policy aims to increase uses of bio-fuel in the energy and
transportation sectors thereby substituting fossils fuels and contributing to
National Energy Security, climate change mitigation, apart from growing new
employment opportunities in a sustainable way. Bio fuels include Bio-ethanol,

bio-diesel, Compressed Bio Gas, bio-jet fuel and any other advanced Bio fuels.

In the National Policy of Biofuels, 2018 many new additional raw materials
for 1G ethanol production have been included like Sugarcane Juice, Sugar
containing materials like Sugar Beet, Starch containing materials like Corn,
Cassava, Damaged food grains like wheat, broken rice, Rotten Potatoes which are
going to increase availability of 1G ethanol. Used Cooking Oil (UCO) is being
promoted for Biodiesel production. Govt has also announced Sustainable
Alternative Towards Affordable Transportation (SATAT) scheme for marketing
Compressed Bio Gas (CBG) produced from waste. The various sources of biofuels
that are being developed as part of the alternate fuels programme in the country
are lignocellulosic biomass, non-food crops, industrial waste & residue streams,

MSW, plastics & industrial waste, food waste etc.

The Committee note that the Government is committed to utilize these with

the aim to reduce our dependence on import of crude oil, achieve foreign
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exchange savings, provide better remuneration for the farmers with a view to
double their income, address growing environment issues owing to use of fossil
fuels and burning of biomass/ waste, address challenges of waste
management/agri-residues management in line with Swachh Bharat Abhiyan and

promote “Make in India” campaign.

The policy has proposed an indicative target of 20% blending of ethanol in
petrol and 5% blending of bio-diesel in diesel is proposed by 2030. Some of the
steps taken for achieving are increasing domestic supplies of ethanol and bio-
diesel, setting up of 2G bio-refinery, development of new feed stocks for bio-fuels,
development of new technologies for conversion to bio-fuels and creating suitable

environment for bio-fuels and its integration with main fuels.

The Committee would expect the MoPNG being the nodal Ministry to
implement the policy to effectively fix milestones for production and blending of
bio-fuels with fossil fuels for the next few years. Considering the multiple
objectives set out to be achieved through the National Policy on Bio Fuels, the
Committee recommend that it should be reviewed periodically to address policy
issues and hurdles that may arise and ensure that the National Policy on Bio-Fuels
is implemented in letter and spirit so as to enhance the energy security of the

country and reduce import dependency of fossil fuels.

2. National Bio-Fuel Coordination Committee

The Committee note that in order to implement the National Policy On Bio
Fuels, a National Bio-fuel Coordination Committee (NBCC) has been set up with
representatives of 14 Ministries and Departments to meet periodically to provide
overall coordination, effective end-to-end implementation and monitoring of
biofuel programmes in the country. The Committee note that the policy on bio-
fuel envisages role of various Ministries and Departments to make it successful
and appreciate that NBCC has been constituted which is headed by the Minister,
Petroleum and Natural Gas to oversee all the policies. The Committee note that the

policy on bio-fuel also envisages the promotion of compressed bio-gas through
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SATAT initiative of the Ministry of P&NG. Further, the Ministry of New and
Renewable Energy is implementing a Waste to Energy programme under which
recovery of energy in the form of bio-gas from urban industrial and agriculture
waste/residue such as MSW, vegetable and food market waste, slaughter house
waste, industrial effluence for meeting certain niche energy demands of urban
industrial and commercial sector in the country. In this programme, the role of
Ministry of Urban Development and municipal authorities in states will be the key
stake holders. in addition, the Department of Food and Public Distribution (DFPD),
Department of Agriculture, Cooperation and Farmer Welfare (DAC&FW),
Department of Animal Husbandry and Dairing (DAHD) and Ministry of Environment
and Forest and Climate Change are all part of the NBCC. Further the Committee
note that Department of Drinking Water and Sanitation is implementing a
GOBHARDhan scheme which aims to positively impact village cleanliness and
generate wealth and energy from cattle and organic waste. The scheme also aims
at creating new rural livelihood opportunities and enhancing income for farmers
and other rural people. The Committee also note that the Department of Financial
Services under Ministry of Finance has extended interest subvention scheme for
expansion of distilleries for ethanol production and also given priority sector

lending status for CBG projects under SATAT scheme.

However the Committee note that both Department of Financial Services
(DFS) and Department of Drinking Water and Sanitation (DDWS) are not part of the
NBCC where as these are two Departments which are very vital in terms of
providing inputs /organic waste and financing of CBG projects. The Committee
therefore, strongly recommend that in these two Ministries may also be made part
of National Bio-fuel Coordination Committee (NBCC) so that overall coordination
and collective effort from all stakeholders will be more effective in implementation

of National Policy On Bio Fuels.

3. Advancement of Ethanol Blending Targets

The Committee note that the Ministry has planned to achieve a target of 10%
blending of ethanol with Petrol by 2022 and 20% ethanol by 2030. The quantity of
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Ethanol supplied for blending which was 38 cr litres in 2013-14 at a blending level
of 1.5 % has now reached a supply of 188 cr litres in 2018-19 at a blending level of
5 %. The overall quantity has shown almost increase of 5 times over the last five

years.

The Committee note that the availability of ethanol is currently around 188
crore liter per year. However, for achieving the 20% blending by 2025, the
requirement of ethanol is likely to be in the range of 900 crore litres. The
Committee note that at present the production of ethanol for blending with petrol
is being done from sugarcane juice / sugar syrup, B heavy molasses, C heavy
molasses and damaged food grains. The Department of Food and Public
Distribution (DFPD) has also allowed the diverting 60L MT of excess sugar for the

production of ethanol.

The concerned Ministries are discussing ways to increase the production of
Ethanol in the country based on foodgrains in addition to sugarcane. The ethanol
from grain based distilleries was around 15.94 cr litres during 2019-20. The
Committee have been informed that by the year 2025, the total of 900 cr litres of
ethanol for 20 % blending target will be met by sugar to the extent of 550 cr litres

and remaining 350 cr litres to be met by grain based distilleries.

The Committee note that as per the original plan, the indicative target was to
achieve 10 percent by 2022 and 20 percent by 2030. However, the Committee have
been apprised that there has been a good momentum over the years in
procurement of ethanol and with the planned efforts of the concerned Ministries, it
will be possible to achieve the 20 percent ethanol blending with petrol target by

2025 and therefore recommend that MoPNG should prepone this accordingly.

4, Diversity of feedstocks for Production of Ethanol

The Committee note that major quantity of ethanol production for blending
purpose is coming from sugar industry. However the requirement of ethanol for
achieving the targeted blending levels will not be fully met by the sugar industry

as the quantity of ethanol produced is inadequate. Hence the DFPD has plans to
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allow the damaged food grains from FClI godowns for production of ethanol
through grain based distilleries. This step may augment availability of ethanol but
it may be not possible to reach the target in a sustainable way in the years to
come. Hence the excess rice stocks in FCl godowns after meeting the food
security requirements can come in handy for production of ethanol. The
Committee therefore recommend that the MoPNG and DFPD should work closely
about the quantity of rice that can be allowed for ethanol production without

comprising food security so as to achieve the ethanol blending targets.

The Committee also note that the sugarcane is a water intensive crop and it
is saddled with environmental issues and not sustainable in the long run and that
ethanol produced from rice is of meagre quantity. Further, the Committee have
been informed that that the ethanol used for blending purposes across the world
over will be around 10,000 crore litres annually out of which more than 60 percent
use maize as feedstock for production of ethanol. But in India, the ethanol
production is mainly from sugarcane. The need for increasing maize cultivation in
the country for ethanol needs to be seriously pursued and farmers may be
educated and awareness programs may be conducted. The Committee are of the
opinion that MOPNG may study the policies successfully followed in the countries
which adopted bio fuels from feedstocks other than sugarcane and suitably adopt
them in India. The Ministry of Petroleum and Natural gas should take up with
Ministry of Agriculture and Farmers welfare on this issue and proper ground work

involving States and Platforms like ATMA for this purpose.

The Committee note that production of ethanol from maize and other
foodgrains including cereals etc. will help ethanol blending throughout the
country as against the present scenario wherein ethanol production capacities are
mostly located in sugar producing states. This will reduce transportation costs
and prices of maize will increase boosting the farmers income. Therefore, the
Committee recommend that the NBCC should diversify the feedstocks for ethanol

production from maize and other foodgrains and motivate the farmers to increase
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cultivation and production such feed stocks in the country over a period of time

to ensure that the ethanol blended petrol programme is sustained in the long run.

5. Procurement and Pricing of Bio fuels

The Committee note that OMCs have released a 5-year ethanol procurement
EOI on 12.08.2020 for procurement of ethanol for the ESYs 2020-21 to ESY 2024-
25. OMCs jointly invite ethanol offers through a public Expression of Interest (Eol)
on an annual basis. These offers are invited periodically in 4 to 5 cycles during an
Ethanol Supply Year (ESY) (15! December of the year to 30" November of the next
year) to procure ethanol from indigenous sources. BPCL is the overall coordinator
for all the three OMCs. MoPNG is carrying out regular reviews with OMCs to
monitor the progress of EBP Programme and to resolve any issues with the

ethanol suppliers.

The prices of ethanol during an ESY, produced from all sugarcane based
feedstock, is approved by the Government after recommendations of a Committee
of Joint Secretaries from the Department of Food & Public Distribution, Ministry of
Agriculture, Department of Expenditure and Ministry of Petroleum & Natural Gas.
The various factors which are taken into consideration are the projections on
availability of sugarcane, molasses & sugar during the year, the FRP of sugarcane,
the MSP of sugar, cost of raw material & cost of conversion which includes cost of
utilities, pollution control measures, interest and depreciation etc. The price of
ethanol produced from Damaged Food Grains (DFG) is fixed by OMCs. In addition,

GST and transportation charges are paid extra to the suppliers.

Regarding Bio-Diesel, Oil Marketing Companies (OMCs) have floated an
Expression of Interest (Eol) for procurement of Biodiesel produced from UCO
across 200 locations in the country. Till 01.07.2020, 30 Eols have been received by
the OMCs for setting up 49 Biodiesel plants with a capacity of 1015 MT/day. Under
the scheme, OMCs will pay biodiesel producers ¥51 per litre in the first year, ¥52.7
per litre in the second, and ¥54.5 per litre in the third year (excluding

transportation and GST).
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Similarly, the Committee note that the marketing of all the CBG produced
through such plants will be through OMC network. The Committee note that the
ethanol suppliers have to supply ethanol at a particular location of a minimum
quantity and also of the quality norms prescribed. This makes ethanol producers
of small quantity unable to supply under this programme. The Committee also
expect the OMCs to take care of safety aspects during transportation and storage

of ethanol.

The Committee recommend that the Procurement and pricing of Ethanol,
Bio diesel and Compressed Bio Gas should be periodically reviewed so that the
planned quantity may be procured and the targeted blending and production of
Bio fuels are achieved. The Committee also desire that Ministry and OMCs should
devise mechanism to procure small quantities of ethanol from interested small
suppliers and also from stand alone distilleries which produce ethanol from
sugarcane juice so as to maximize availability of ethanol under this programme for

blending purpose.

6. Interest subvention scheme for sugar based distilleries for capacity
expansion

The Committee note that till the year 2014-15, ethanol distillation capacity of

molasses based distilleries was only 215 cr litres and in the past 6 years, the
capacity of molasses based distilleries have been doubled and are currently at 426
cr litre. They further note that with a view to achieve blending targets, concerted
efforts to further double the ethanol distillation capacities of molasses based
distilleries in the country by 2024 is under way. Under the ethanol interest
subvention scheme, 238 projects for a loan amount of Rs. 16000 crore have been
approved by DFPD. Government will be bearing interest subvention @ 6%
maximum per annum for 5 years against the loans availed from banks by
entrepreneurs. The Committee note that this will help in enhancement and

augmentation of ethanol production capacity to a large extent.

The Committee further note that to expedite sanction of loan under the

scheme, a tripartite agreement (TPA) between sugar mills, OMC's and the banks
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through an escrow account has been evolved to provide loans even to sugar mills
having weak balance sheets. The capacity expansion programme for ethanol
production is a key component of the biofuel programme and any hurdles/delay in
getting permission/clearances/approvals etc. may be sorted out with concerned
agencies at fairly senior levels so that the interest subvention scheme progresses
as per schedule. Therefore, the Committee recommend that expansion of
molasses based distilleries for production of ethanol should be monitored
periodically by NBCC as it is critically important for achieving success in the

blending targets during the upcoming years.
7. GST

The Committee note that the Ethanol manufacturers use molasses as the
key raw material for manufacturing of ethanol which is subjected to higher rate of
GST @28% as against ethanol supplied to OMC's for blending which attract GST
@5%. GST paid on procurement of molasses is available as Input Tax Credit (ITC)
to ethanol manufacturers. However, they are not able to utilize the full ITC of GST
paid due to lower rate of tax on ethanol supplied to OMCs for blending. GST
provisions allow refund of such unutilized ITC. The inverted duty structure leads

to working capital blockage for ethanol manufacturers.

The Committee feel that the problems of Ethanol manufacturers is legitimate
and early refund of unutilized ITC help them to get improve their financial position
which incentivize them to produce ethanol. Therefore the Committee recommend
that the MoPNG and DFPD may represent the matter to GST Council for early

refund and review.

8. Conversion of single feed to dual feed distilleries

The Committee note that the availability of ethanol is critically important for
the success of the Ethanol blended petrol programme in the country. The ethanol
availability has been increasing over the years due to various policy interventions
taken by the concerned Departments. There is a need for capacity expansion/

creation of molasses as well as grain based distelleries to convert single feed
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distilleries to dual feed distilleries and in installing molecular sieve dehydration in
existing distilleries. The cost for setting up grain based distilleries as assessed by
National Sugar Institute, Kanpur is about Rs. 1.45 crore to create 1 kilo litre per
day (KLPD). An approximate investment of around Rs. 40120 crore would be

needed to reach 20 percent blending target.

The Committee also note that setting up of new distilleries/expansion of
existing distilleries will generate employment as lakhs of workers would be
employed in these distilleries and ancillary activities. By this proposal, farmers
and their dependents will be benefitted as in case of many domestic
manufacturing companies, by the setting up of new distilleries will have

significant employment generation potential.

Therefore, the Committee recommend that the MoPNG through the NBCC
should monitor the progress of setting up of new distilleries/ expansion of existing
distilleries from single feed to dual feed and take corrective action wherever
required so that the multiple objectives of increase in ethanol production capacity,
enabling the achievement of the targets set for blending, benefitting the farmers
and also generating employment.

9. Implementation of Industrial (Development and Regulation) (IDR) Act

The Committee note that the Government of India had amended Industrial
Development and Regulation Act (IDR) vide notification No. 27 dated 14 May 2016.
As per amendment, the State Governments can legislate, control and / or levy
taxes on duties on liqguor meant for human consumption while the denatured
ethanol which is not meant for human consumption, will be controlled only by
Central Government. The Committee note that 13 States have already implemented
IDR Act Amendment and some States including Rajasthan, West Bengal, Orissa,

UP, Kerala, Telegana, Jharkhand, Delhi have not implemented the IDR Act.

The hurdles due to non implementation of IDR Amendments act are that
licenses are required for inter state movement and storage of ethanol, cess/import

duties/excise duties, etc are levied on ethanol and approvals, permissions are
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required which make the entire exercise highly bureaucratic and procedural
causing avoidable delays. The States which are deficient in ethanol production
should help the OMC's to sell ethanol blended petrol in the states by removing
hurdles and procedural requirements and also by reducing taxes/duties and
incentivise this programme so that the programme is implemented throughout

the country.

Therefore, the Committee recommend that NBCC should take up the matter
with remaining State Governments for implementing the amended IDR Act so that
the denatured ethanol which is not meant for human consumption can be utilized
for blending purposed with petrol. Further, the Ministry should also take up with
the States to reduce procedural delays by state agencies and adopt measures for

ease of business.

10. Reduction in cost of bio fuels

The Committee note that the bio-fuel production cost can be reduced by
improvising the fermentation and distillation efficiencies and converting waste to
resource in the sugar industries where in particular the utilization of spent wash in
molasses waste distilleries for producing value added products can help in
reducing the cost of production. Therefore, the Committee recommend that
MoPNG / DFPD may take up this issue in NBCC and invest in such projects so as
to reduce the cost of production of ethanol and improve recovery rate or revenue
generated from sugarcane and molasses by means of producing value added

products.
11. Bio Diesel

The Committee note that while petrol is blended with ethanol and
production of ethanol from sugar mills for blending purpose has picked up, the
Bio diesel policy has not kept pace with EBP programme and has been a non
starter. So far OMC's have procured 10.56 cr litres of Bio diesel for blending with
HSD during the period April 2019- March 2020. Presently, the bio diesel produced

in the country primarily from imported palm stearin oil. In order to phase-out palm
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stearin and as a measure towards import substitution, it has been decided to

promote domestically available used cooking oil (UCO) as the feedstock.

The Committee are disappointed that the Bio diesel has not been accorded
the importance it deserved as diesel is the most consumed fuel and used mostly
by in public transport and commercial vehicles. This makes that higher biodiesel
blending will have a greater impact on reduction of crude oil imports. The
Committee further desire that MOPNG should seriously identify sources of feed

stock for production of bio diesel and take concrete steps in this direction.

It is proposed that UCO can be collected from Bulk Consumers such as
hotels, restaurants, canteens, etc. for conversion. Oil Marketing Companies
(OMCs) have floated an Expression of Interest (Eol) for procurement of Biodiesel
produced from UCO across 200 locations in the country. Till 01.07.2020, 30 Eols
have been received by the OMCs for setting up 49 Biodiesel plants with a capacity
of 1015 MT/day. Under the scheme, OMCs will pay biodiesel producers ¥51 per litre
in the first year, ¥52.7 per litre in the second, and ¥54.5 per litre in the third year
(excluding transportation and GST). Therefore, the Committee would like to
recommend that MoPNG should undertake a massive awareness programme in the
initial locations and simultaneously monitor the UCO program closely and try to
improve the bio diesel production in a significant way which may help the country

to reduce its import dependence.

12. Environment Category Status for Bio Fuel Projects

The Committee note that one of the problems being faced in the
implementation of bio fuel policy is getting approvals for ethanol distilleries and
CBG plants. MoP&NG has requested MoEF&CC to remove the condition of
Certification by MoP&NG that the proposal is for the purpose of blending bio-
ethanol with petrol. However, MoEF&CC has extended the validity of the
notification till February, 2021 including the aforesaid deterrent condition. It may
be noted that special dispensation is available only for those project proponent

which submit MoP&NG certificate as mentioned in the aforesaid notification along
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with the Environmental Clearance (EC) application. Accordingly, MoEF&CC is
granting the EC as per its normal procedure and is not providing benefit of

notification to the project proponents yet.

The Committee have been informed that even in zero discharge case from
CBG plant, the Environment Ministry has kept the category as "orange". If the
same can be moved to "white category"”, it can help in faster approvals and the
plants can be brought into production earlier. The Committee recommend that
MoPNG through NBCC mechanism should take up this issue and pursue CPCB to

give white category status to the CBG projects.

13. 2G Ethanol Plants

The Committee note that ethanol blended petrol is one of the main and
important objective in the national policy of bio-fuel and it is estimated that around
thousand crore litre of ethanol may be required by the year 2030 to achieve 20%
blending of ethanol with petrol. The current availability in the country is around
180 crore litre per year and it is expected that all other sources like sugar juice and
food grains production may also supplement availability of ethanol in blending
purpose. These are all ethanol produce from 1G method. However, in order to
increase the availability of ethanol across the country the Ministry proposes to set
up 2G plants at twelve locations in the country which use non edible oil seeds,
non agriculture residue such as straw, cotton stalks, carn cobs,saw dust etc,. With
an objective to augment ethanol supply, the Government has allowed procurement
of ethanol produced from other non food stocks like cellulosic and lignocelluloses
materials. The Committee note that in furtherance of this decision the oil PSUs
have planned to establish twelve 2G ethanol bio refineries in 11 states in the
country with over all capacity of 1100 kile litre per day with a over all investment of
Rs. 14000 crores. Out of this the projects at Panipat (Haryana) by IOCL, Bhatinda
(Punjab) by HPCL, Bargarh (Odisha) by BPCL and Numaligarh (Assam) by NRL are
in advance stage of progress.
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The Committee are of the view that the continuous availability of ethanol by
1G or 2G methods at affordable cost is important for sustainable and successful
implementation of the EBP programme. The Committee, therefore, recommend
that the Ministry should periodically monitor the progress of the establishment of
2G ethanol bio refineries in the country and they should be completed within
schedule time and cost. Further more, the Committee also emphasise that the
Ministry should focus on technology for development of 2nd Generation and other
advance biofuels utilising domestic feedstocks so as to address the cost factor in

sustainability and commercial production of Ethanol plants.

14. CBG under SATAT

The Committee note that Government has announced Sustainable
Alternative Towards Viable Transportation Scheme (SATAT) for marketing
Compressed Bio Gas (CBG) produced from waste. They further note that
agriculture waste/residue, municipal solid waste, cattle dunk, sewage treatment
plants wastes etc. have potential to be used in the production of bio-gas. CBG
has more than 90% of methane content and can be utilized as an environment
friendly fuel. The conversion of waste/bio-mass into compressed bio-gas has
multiple benefits like reduction of green house gas, emission of reduction in
burning of agriculture residue, reduction in environment pollution, reduction of
natural gas import, employment generation, remunerative income to farmer etc.
The SATAT scheme launched on 1.10.2018 envisages establishing all 5000 CBG
plants with a total production capacity of 15 Million MT per annum by 2023. OMCs
along with GAIL and IGL have invited expression of interest to procure CBG from
potential CBG plants enterprenuers. The CBG plans will also produce bio-manure
as a bio-product which can be utilised in the farm sector and this has been
included as bio manure under Fertilizer Control Order 1985. The Committee note
that Ministry of New and Renewable Energy has extended central financial

assistance to CBG projects while banks provide soft loan to CBG projects.

The Committee note that production of CBG will boost availability of more

affordable transport fuel, reduce pollution, will create employment and value in the
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rural economy as well as assist in achieving climate change goal of the country as
per the Paris agreement 2015. The Committee, are of the view that establishment
of CBG plants is a key component which will help the country to achieve multiple
objectives along with increasing self reliance on domestic and alternative source
for fuel and energy needs and they, therefore recommend that the establishment
of 5000 CBG plants by 2023 should be taken up in mission mode and dedicated
working group may also be set up to take necessary decisions and effectively

monitor so that these plants are established on the ground.

15. R&D in Bio Fuels

The Committee note that in order to successfully implement the bio-fuel
policy there is need to have production of ethanol, bio-diesel, bio-gas etc. in a
uninterrupted way for long years. As of now the programme is linked with a sugar
industry for ethanol production and recently it has also taken up of ethanol
production from food grains. In order to ensure uninterrupted supply of ethanol
there has to be assurance of commercial production. In the National policy on
bio-fuel many additional raw materials for ethanol production has been included
for 1G ethanol production. Similarly with an objective to augment ethanol supply,
the Government allowed production of ethanol from other non feed stocks like

cellulosic and lignocellulosic materials including petro chemical route.

The Committee note that the DBT IOC R&D Centre has developed an
indigenous technology for conversion of cellulosic and lignocellulosic bio-mass
to 2G ethanol at 250 kg/day in a pilot plant commissioned with technical
assistance from National renewable energy laboratory, US Department of Energy
Lab & global leader in 2G ethanol projects. The Committee further note that DBT
I0C centre has developed cost effective high titer and high performance enzyme
technology for bio-mass pretreatment. IOCL has planned on site production of
indigenous enzyme in the demo plant at Panipat and based upon success of the

demo plant, commercial plant for production of enzyme could be set up.
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The Committee also note that DBT IOC centre at Indian Oil has developed a
Novel third generation bio-fuel technology to convert CO2 in to Acetic acid and
convert them into lipids which will be further separated for high value product and
bio-diesel fuel which will make the process economically feasible. A pilot facility
has been put up by DBT IOC centre at Faridabad. Further the biomethanation
technology developed to utilise diverse range of waste as feed stocks to produce
higher bio-gas yields having high methane content. Similarly, IOC has developed
a novel process to convert Co2 into fuel molecules like methanol, butanol,
ethanol, etc,. The Committee desire that MoPNG / DAC&FW / DFPD should strive
for international cooperation to establish scientific and technical cooperation for
better quality of Bio-Fuels, diversified feedstock, improving storage and longevity

of blended fuel, etc,.

The Committee appreciate the R&D efforts of MoPNG and IOC in
collaboration in the areas of biofuels. The Committee recommend that the Ministry
should closely monitor the progress of the R&D projects and critically peer review
them so that cost effective and commercially viable technologies are developed
so as to provide to sustainability to the national policy on bio fuel in the long run

and reduce the country's dependency on import of crude oil.

16. Wastes to Enerqgy

The Committee note that Ministry of New and Renewable Energy is
implementing a Waste to Energy programme and this program is eligible for
Central Finance Assistance (CFA). Under the Programme, Energy from Urban,
Industrial, Agricultural Wastes/ Residues and Municipal Solid Waste for recovery
of energy through Waste to Energy projects in the form of Biogas, Bio CNG,
Power, Syngas/Producer gas. This will be used for meeting various applications
such as fuel for vehicles, industries for captive energy needs, cooking etc besides

generating bio-fertilizers.

The Committee note that, under this scheme, 62 proposals were received for

seeking Central Financial Assistance (CFA) out of which sanction to 16 Waste to
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Energy projects with cumulative installed capacity of 15.12 MWeq projects have
been issued as on 31.01.2021. 14 projects having total installed capacity of 80
MWeq are under consideration for grant of CFA amounting to Rs 269 Cr. These
projects are currently at various stages of implementation. The Committee further
note that Under the Programme, financial assistance of Rs 4.0 Crore per
4800Kg/day for Bio CNG generation (including setting of Biogas plant) in the form

of back-ended capital subsidy is provided to CBG projects developers.

The Committee also note that Department of Drinking Water and Sanitation
is implementing a GOBHARDhan scheme which aims to positively impact village
cleanliness and generate wealth and energy from cattle and organic waste. The
scheme also aims at creating new rural livelihood opportunities and enhancing

income for farmers and other rural people.

The Committee appreciate the various initiatives taken by different
Ministries in the sphere of their Mandate which will help to achieve the multiple
objectives of management of waste, enhancing farmers income by sale of the
waste generated in farming activities and also producing gas or energy locally
which can be used to meet the demands of the local community. The Committee
consider these projects as very important as this will help in meeting energy
needs in a decentralized manner and enhance the energy security component as
well and will develop large stakeholders to benefits from these projects. The
Committee therefore, recommend that MOPNG /MNRE/DWSD should include all
these programme in the periodical review by the NBCC so that any implementation
issues may be ironed out and the projects can be extended / modified so as to

benefit the country and the beneficiaries in a holistic way.

17. BIO-ATF

The Committee note that one of the bio-fuel under the national policy on bio
fuel being implemented is Bio-ATF. The aviation sector which plays pivotal role in
the economy has shown phenomenal growth in the recent years. It also contribute
to green house gas emission hence need for cleaner aviation fuel as gained

significance. Though India is not a signatory CORSIA (Carbon Offsetting and
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Reduction Scheme for International Aviation) at present it may have to participate
mandatorily in the second phase from 2024. Therefore, there is a need to build

infrastructure for bio-jet fuel.

The Committee note that the first flight using 25% bio-jet fuel developed by
CSIR lab in IIP Dehradun was operated at 27 August, 2018. For further progress,
two committees were formed and reports have been since received. Used cooking
oil, non-edible seeds and waste oils are likely to be used for production of bio-
ATF. The Committee also note that there is a proposal to set up a demonstration
scale bio-ATF plant in one of the refineries. They are apprised that once the fuel is
developed successfully it may be used in Indian Air force which is looking to
reduce its import requirements of aviation fuel. Therefore, the Committee
recommend that Ministry should quickly finalise the demonstration scale bio-ATF
plant at one of the refineries and also further support R&D activities for
development of this fuel so that the Indian aviation sector and the Indian Airforce

can use this bio-ATF in larger scale at an early date.

New Delhi; RAMESH BIDHURI,
9 March, 2021 Chairperson,
18 Phalguna, 1942 (Saka) Standing Committee on

Petroleum & Natural Gas.
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ANNEXURE-|
MINUTES

STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS
(2019-20)

ELEVENTH SITTING
(22.07.2020)

The Committee sat on Wednesday, 22" July, 2020 from 1230 hrs. to 1430
hrs. in Main Committee Room, PHA, New Delhi.
PRESENT

Shri Ramesh Bidhuri - Chairperson

MEMBERS
LOK SABHA

Shri Girish Chandra

Shri Rodmal Nagar

Shri Unmesh Bhaiyyasaheb Patil
Shri Janardan Singh Sigriwal
Shri Lallu Singh

Shri Vinod Kumar Sonkar

Shri Rajan Baburao Vichare

®NookwN

RAJYA SABHA

9. Shri Narain Dass Gupta
10. Smt. Kanta Kardam

11.  Shri Om Prakash Mathur
12.  Shri A. Vijayakumar

13.  Ch. Sukhram Singh Yadav

SECRETARIAT
1. Smt. Abha Singh Yaduvanshi - Joint Secretary
2. Shri H. Ram Prakash - Director
3. Shri Tirthankar Das - Additional Director
4. Shri Vinay Pradeep Barwa - Deputy Secretary
5. Shri Mohan Arumala - Under Secretary
Representatives of the Ministry of Petroleum & Natural Gas
1. Shri Tarun Kapoor - Secretary
2. Shri Sunil Kumar - Joint Secretary (Refinery)
3. Shri Ashish Chatterjee - Joint Secretary (Gas Pricing)
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Representatives of Public Sector Undertakings

1. Shri S.M. Vaidya - Chairman, 10CL

2. Shri Manoj Jain - CMD, GAIL

3. Shri AK. Jana - MD, IGL

4. Shri G.K. Satish - Director (P&BD), IOCL

5. Shri M.A. Khan - ED (Coord.), BPCL

6. Shri Alok Gupta - ED (Coord.), HPCL

2. At the outset, the Hon’ble Chairperson welcomed Members of the Committee

and representatives of the Ministry of Petroleum and Natural Gas/PSUs to the sitting of
the Committee to have briefing by the representatives of the Ministry of P&NG/PSUs on
the subject "Review of Progress in Production of Bio-Fuels". Thereafter, the Secretary,

Ministry of P&NG introduced his colleagues to the Committee.

3. Subsequently, Members of the Committee raised several issues related to the
subject such as reasons for delay in fulfilment of targets under various bio-fuel
production projects, progress in setting up of twelve 2G bio-ethanol plants across eleven
states, gap between actual and targeted percentage of ethanol blending in petrol,
collaboration activities with agricultural research institutions, progress under PM-JIVAN
Yojana, status of implementation of amendment to Industries (Development &
Regulation) Act, 1951, current share of bio-fuels in global energy basket, progress of
Sustainable Alternative Towards Affordable Transportation (SATAT) scheme, usage of
surplus sugarcane for ethanol production, progress made under Used Cooking Oil
(UCO) scheme, infrastructure for collection of used cooking oil by OMCs and promotion
of small-scale ethanol production by reducing minimum procurement quantity in tenders
floated by OMCs.

4. Further, other issues like utilizing agricultural residue and other forms of bio-waste
for ethanol production, incentivization to set up bio-diesel plants, granting 'priority sector
lending' status to ethanol blended petroleum programmes, possibility of utilizing tallow
for production of bio-diesel, non-renumerative nature of jatropha cultivation on mass
commercial scale for farmers, exploration of alternative crops for bio-diesel production,

optimum utilization of land for production of food crops alongside the cultivation of
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feedstock for bio-fuels, environmental impact of bio-fuels, streamlining guidelines for
transportation of ethanol in ethanol producing states of India, details of CBG plants being
installed in various parts of the country, employment potential in bio-fuel production
sector, ethanol production capacity of the distilleries attached with the sugar mills and
details of GOBAR-DHAN scheme also came up for discussion during the sitting.
Thereafter, representatives of the Ministry/PSUs clarified on several issues raised by the
Members and assured the Committee that the required details would be intimated to the

Secretariat in writing.

5. Thereafter, the Chairperson thanked the representatives of the Ministry/PSUs for
expressing their views and answering queries raised by the Members of the Committee.
Further, to the queries where replies were not readily available, the Ministry was

instructed to furnish the same to the Secretariat within fifteen days.

6. A copy of the verbatim proceedings is kept in the Branch for record.

The Committee then adjourned.
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ANNEXURE-II
MINUTES

STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS
(2019-20)

FIFTEENTH SITTING
(11.09.2020)

The Committee sat on Friday, 11t September, 2020 from 1100 hrs. to 1330
hrs. in Committee Room No. ‘“1’, PHA Extn. Building, Block-A, New Delhi.

PRESENT
Shri Ramesh Bidhuri - Chairperson
MEMBERS
LOK SABHA

Shri Girish Chandra

Shri Janardan Singh Sigriwal
Shri Lallu Singh

Shri Ajay Tamta

Shri Rajan Baburao Vichare

RAJYA SABHA

IS

7. Shri Ripun Bora

8.  Shri Narain Dass Gupta

9.  Shri Kanakamedala Ravindra Kumar
10. Dr. Bhagwat Karad

11. Shri A. Vijayakumar

12.  Ch. Sukhram Singh Yadav

SECRETARIAT

1. Shri H. Ram Prakash - Director

2. Shri Tirthankar Das - Additional Director

3. Shri Vinay Pradeep Barwa - Deputy Secretary

4. Shri Mohan Arumala - Under Secretary

Representatives of the Ministry of Petroleum & Natural Gas

1. Shri Tarun Kapoor - Secretary
2. Shri Sunil Kumar - Joint Secretary (Refinery)

3. Shri Ashish Chatterjee - Joint Secretary (GP & Mkt.)
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Representatives of IOCL

1. Shri S.M. Vaidya - Chairman
2. Shri G.K. Satish - Director, IOCL
2. At the outset, the Hon’ble Chairperson welcomed Members of the Committee

and representatives of the Ministry of Petroleum and Natural Gas/PSUs to the sitting of
the Committee to take oral evidence by representatives of the Ministry of P&NG/PSUs
on the subject "Review of Progress in Production of Bio-fuels.” Thereafter, the Secretary,

Ministry of P&NG introduced his colleagues to the Committee.

3. Subsequently, Members of the Committee raised several issues related to the
subject such as establishment of a nodal agency for coordination in the bio-fuels sector,
incentivizing private investment in the establishment of bio-diesel plants, use of PPP
model in setting up bio-diesel plants, enhancing farmer’s income through production of
bio-fuel plants, establishment of used cooking oil (UCO) based plants, procurement of
agricultural residue and use of cow dung as feedstock, timeline for achievement of
ethanol blending targets, different varieties of damaged foodgrains used for bio-fuel
production, number of operational CBG plants in the country, environmental benefits of
CBG vis-a-vis conventional fossil fuels, projected reduction in imports after achievement
of ethanol blending targets, involvement of OMCs in bio-fuel production, use of municipal
solid waste for CBG production, landfill gas recovery for CBG production, reasons for
delay in production from new distilleries, amendment to Industries (Development &
Regulation) Act, 1951, implementation of SATAT, default of loans by various sugar mills,
credit extension to CBG plants and R&D initiatives of IOCL in bio-fuels sector.
Thereafter, representatives of the Ministry/IOCL clarified on several issues raised by the
Members. The Hon’ble Chairperson thanked the representatives of the Ministry of
P&NG/IOCL for expressing their views and answering queries raised by the Members of
the Committee. Further, to the queries where replies were not readily available, the

Ministry was instructed to furnish the same in writing to the Secretariat within ten days.

4. The representatives of the Ministry of P&NG and |IOCL then withdrew except the
Secretary of the Ministry and Chairperson of IOCL.
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5. Subsequently, representatives from the Ministry of Finance (Deptt. of Financial

Services), State Bank of India and Punjab National Bank were called in:

Representatives of the Ministry of Finance (Deptt. of Financial Services)

1. Shri Sanjeev Kaushik - Additional Secretary

2. Shri Bhushan Kumar Sinha - Joint Secretary

3. Shri Arijit Basu - MD (Commercial Client Group), SBI

4. Shri Chander Khurana - CGM, PNB

6. The Hon’ble Chairperson welcomed representatives of the Department of

Financial Services/ SBI/PNB to the sitting of the Committee to hear their views on the
same subject. Thereafter, the representatives were introduced to the Committee. With
the permission of the Hon’ble Chairperson, the representatives of DFS/SBI and PNB
briefed the Committee about their role in bio-fuel programme.

7. Thereafter Members raised several issues on the subject such as impact of
priority sector lending status on CBG production, priority sector lending guidelines,
working capital requirements of CBG plants, minimum investment amount to be made by
promoter, rate of interest on term loans, financial criteria for granting in-principle
approval, practical constraints and challenges faced by banks in lending credit to sugar
mills, percentage of loans provided to various sectors under priority sector lending, debt
funding policy prepared by SBI along with IOCL and the role of NABARD in incentivizing
selling up of CBG plants. Thereafter, representatives of the Ministry/PSBs clarified on
several issues raised by the Members.

8. At the conclusion of the sitting, the Hon'ble Chairperson thanked the
representatives of the Ministry of Finance/PSBs for expressing their views and
answering queries raised by the Members of the Committee. Further, to the queries
where replies were not readily available, the Ministry was instructed to furnish the same

in writing to the Secretariat within ten days.

9. A copy of the verbatim proceedings of Ministry of P&NG/IOCL and Ministry of
Finance/ PSBs has been kept in the Branch for record.

The Committee then adjourned.
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MINUTES

ANNEXURE-III

STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS

(2020-21)

THIRD SITTING

(06.11.2020)

The Committee sat on Friday, 6™ November, 2020 from 1100 hrs. to 1330 hrs.

in Main Committee Room, PHA, New Delhi.

PRESENT
Shri Ramesh Bidhuri -

MEMBERS

LOK SABHA
Smt. Chinta Anuradha

Shri Girish Chandra
Shri Topon Kumar Gogoi
Shri Naranbhai Kachhadiya
Shri Unmesh Bhaiyyasaheb Patil
Dr. Kalanidhi Veeraswamy
Shri Janardan Singh Sigriwal
Shri Vinod Kumar Sonkar
Shri Ajay Tamta
RAJYA SABHA
Shri Narain Dass Gupta
Smt. Kanta Kardam
Shri Kanakamedala Ravindra Kumar
Shri Om Prakash Mathur
Dr. Bhagwat Karad
Shri A. Vijayakumar
Ch. Sukhram Singh Yadav

Chairperson
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SECRETARIAT
1. Smt. Abha Singh Yaduvanshi - Additional Secretary
2. Shri Vinay Pradeep Barwa - Deputy Secretary

Representatives of the Ministry of Agriculture and Farmers Welfare

1. Dr. Alka Bhargava - Additional Secretary
2. Ms. Neeraja Adidam - Joint Secretary (INM)

Representatives of the Ministry of Consumer Affairs, Food and Public Distribution

1. Shri Sudhanshu Pandey - Secretary
2. Shri Subodh Kumar Singh - Joint Secretary

Representatives of the Ministry of New and Renewable Enerqy

1. Shri Indu Shekhar Chaturvedi - Secretary
2. Shri Dinesh Dayanand Jagdale - Joint Secretary
3. Dr. Pankaj Saxena - Scientist-G
4. Shri Vijay Kumar Bharti - Scientist-C
5. Dr. P.C. Maithani - Scientist-G
2. At the outset, the Hon’ble Chairperson welcomed Members of the Committee

and representatives of the Ministries of Agriculture and Farmers Welfare, Consumer
Affairs, Food and Public Distribution and New and Renewable Energy to the sitting of the
Committee and informed that the sitting was convened to have a briefing on the subject
“‘Review of Progress in Production of Non Conventional Fuels with specific reference to
Bio-fuels”. Thereafter, the representatives of the three Ministries got introduced

themselves to the Committee.

3. Subsequently, Members of the Committee raised several issues related to the
subject such as scheme for extending financial assistance to sugar mills for
enhancement and augmentation of ethanol production capacity, steps taken by the
DFPD to increase the blending percentage with petrol, benefits of inclusion of bio slurry
and fermented organic manure under FCO, joint initiatives taken by the three Ministries
to encourage the use of alternative fuels to reduce the dependency on oil imports, status
of India’s alternate fuel programme, reasons for delay in fulfillment of targets under

various bio-fuel programmes including National Bio-fuel Mission and Ethanol Blending
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programme, initiatives taken that can increase the remuneration of farmers from farm
level food waste, status of Compressed Bio-Gas plants projects in the country, steps
taken by the Government to ensure regulatory compliance standards being met at the
state and local levels to promote sustainable production of bio-fuel, volume of spoiled
food grains in the warehouses during the last three years, number of grain based
distilleries set up, fixing of fair and remunerative price by the Government and review of
existing revenue sharing formula between farmers and sugar factories, policy restriction
on the ban of import of Extra Neutral Alcohol (ENA) and the Rectified Spirit (RS) and
ethanol, Dual Pricing System for sugar industry, liberalization of the license policy for the
setting up of new distilleries, use of PPP model, inclusion of Ministry of Environment,
Forest and Climate Change and Ministry of Jal Shakti and Road Transport to promote

sustainable production of bio-fuels.

4. Further, other issues like scope and viability of production of bio-fuel from fallen
dry pine needles, conversion of surplus rice to ethanol, quantum of food produce
diverted/utilized for the production of bio-fuel during the last three years, quantum of food
wasted during the last three years, functional and non functional bio-methanol plants in
India, progress and recent trends in production of bio-fuels from sewage sludge and
Government’s policy towards it, importance of PM KUSUM Scheme in promotion of
alternative energy resources, impact of bio-fuel expansion policy on water resources and
Government’s efforts to address the possibility of resultant water crisis, status of 2003
bio-fuel policy, feasibility of bio-fuel production using food/horticulture waste from
households and sabzi mandis including sugarcane leaves, expenditure incurred on rice
procurement from FCI for production of ethanol, Waste to Energy Scheme 2018, bio
supply chain management, solar pumps installed under KUSUM scheme, awareness
programme for Government schemes on promotion of alternate energy sources,
subsidies granted/sanctioned for CNG plants, production of ethanol from damaged food-
grains such as wheat and broken rice, disposal and recycling of crop residue for bio-fuel
production, schemes to reduce the consumption of water, Mission Organic for North
East, ATMA programme, feasibility of ethanol production from Bamboo in India,

production of fermented bio manure, the present status of research on alternative
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feedstock for biodiesel production, sub-mission on agriculture mechanization for crop
residue, strategy of biodiesel production from used/waste cooking oil, status of SATAT
programme, challenges faced by MoPNG and the Department of Food & Public
Distribution in monitoring sugar mills and distilleries under the EBP programme, loan
schemes extended to farmers for setting up of grain based distilleries, difficulties faced
by mill owners in production and management of sugarcane for the purpose of
production of ethanol, feasibility of harnessing energy of people walking on crowded

pavements.

5. Members of the Committee also discussed the issue of summoning of the Ministry
of Environment and Forests, the Ministry of Jal Shakti and the Ministry of Fisheries,

Animal Husbandry and Dairying for better understanding on the subject.

6. Thereafter, the Chairperson thanked the representatives of the three Ministries for
expressing their views and answering queries raised by the Members of the Committee.
Further, to the queries where replies were not readily available, the Ministries were

instructed to furnish the same to the Secretariat within ten days.

7. A copy of the verbatim proceedings is kept in the Branch for record.

The Committee then adjourned.
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MINUTES

ANNEXURE-IV

STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS

(2020-21)

TWELFTH SITTING
(08.03.2021)

The Committee sat on Monday, the 8 March, 2021 from 1400 hrs. to 1445 hrs.

PRESENT

Shri Ramesh Bidhuri - Chairperson

MEMBERS

LOK SABHA
Smt. Chinta Anuradha

Shri Santosh Kumar
Shri Unmesh Bhaiyyasaheb Patil
Dr. Kalanidhi Veeraswamy
Shri Janardan Singh Sigriwal
Shri Lallu Singh
Shri Vinod Kumar Sonkar
Shri Ajay Tamta
RAJYA SABHA
Shri Narain Dass Gupta
Smt. Kanta Kardam
Shri Kanakamedala Ravindra Kumar
Dr. Bhagwat Karad
Ch. Sukhram Singh Yadav

SECRETARIAT
Smt. Abha Singh Yaduvanshi - Additional Secretary
Shri H. Ram Prakash - Director
Shri Vinay Pradeep Barwa - Deputy Secretary

Shri Mohan Arumala - Under Secretary
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2. XXX XXX XXX XXX XXX XXX XXX XXX XXX XXX XXX XXX.

3. Thereafter, the Committee took up for consideration draft Report on the subject
‘Review of Progress in Production of Non-Conventional Fuels with Specific Reference to

Bio-Fuels’ and adopted the same with minor modifications.

4. The Committee then authorised the Chairperson to present/lay the Reports in

both the Houses of Parliament.

The Committee then adjourned.

XXX: Matter not related to the subject.
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APPENDIX-1
A. Biofuel Policy Institutional Mechanism at the Centre

Under the Allocation of Business Rules, responsibilities have also been allocated
to various Ministries to deal with different aspects of biofuel development and promotion
in the country. Synergy is required between various departments and agencies due to
the broader outlook/scope of work involved. This calls for an empowered Committee for
policy guidance and early review on different aspects of biofuel development, promotion
and utilization.

It is envisaged to set up a National Biofuel Coordination Committee (NBCC)
headed by the Minister, Petroleum and Natural Gas and representatives of concerned
Ministries would be the Members of this Committee. The Committee would meet
periodically to provide overall coordination, effective end-to-end implementation and
monitoring of biofuel programmes. The National Biofuel Coordination Committee will
have the following composition:

Chairman: Minister of Petroleum & Natural Gas
Members:

i. Secretary, Ministry of Petroleum & Natural Gas

ii. Secretary, Department of Rural Development, Ministry of Rural Development

iii. Secretary, Department of Agriculture, Cooperation and Farmers Welfare, Ministry
of Agriculture & Farmers Welfare

iv. Secretary, Ministry of Environment, Forest & Climate Change

V. Secretary, Department of Science & Technology, Ministry of Science &
Technology

Vi. Secretary, Department of Expenditure, Ministry of Finance

Vii. Secretary, Ministry of Road Transport and Highways

viii.  Chairman Railway Board

iX. Secretary, Department of Food & Public Distribution, Ministry of Consumer Affairs,
Food & Public Distribution

X. Secretary, Department of Heavy Industry, Ministry of Heavy Industries and Public
Enterprises

Xi. Secretary, Department of Bio-Technology, Ministry of Science & Technology

Xii. Secretary, Ministry of New & Renewable Energy

xiii.  Secretary, Ministry of Housing & Urban Poverty Alleviation

xiv.  CEO, NITI Aayog
xv. Joint Secretary (Refinery), Ministry of Petroleum & Natural Gas — Member
Secretary
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APPENDIX-II

Statement showing State-wise number of grain based distilleries along with their capacity

S. Name of State No. of distilleries Capacity of
No. distilleries
(in KLPD)

1. Andhra Pradesh 15 1140
2. Assam 2 105
3. Bihar 4 365
4. Chhattisgarh 5 270
5. Haryana 13 1053
6. Himachal Pradesh 2 35
7. Jharkhand 1 65
8. Karnataka 5 245
9. Madhya Pradesh 7 470
10. Maharashtra 31 1345
11. Orrisa 2 90
12. Punjab 16 1814
13. Rajasthan 8 359
14. Sikkim 1 65
15. Uttar Pradesh 2 100
16. West Bengal 2 180
Total 116 7701

(Annual Capacity based on 340 days i.e 7701x340 = 261.83 or say 262 crore
litres)




